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ORISSA ACT 4 OF 2002

STHE ORISSA SELE-HELP CO-OPERATIVES ACT, 2001

[Recelved the assent of the Governor on the 19th March 2002, first published in on extraordinary fss
of the Orissa Gazette, dated the 23rd Marel 2002 (No. 445)]

AN ACT TO PROVIDE FOR THE FORMATION OF CO-OPERATIVES AND CONVERSION OF (CO-OPERATION
SOCIBTIES AS SELF-HELP, = SELF-RELJANT, MUTyAL-AID, AUTONOMOUS, VOLUNTARY, DMOCRATIC,
BUSINBSS  ENTERPRISES, WHICH ARE TO BE OWNED, MANAGED AND CONTROLLED BY
MEMBERS FOR THEJR ECONOMIC AND SOCIAL BEITERMENT, THROUGH THE FINANCIALLY
GAINFUL  PROVISION OF CORE SERVICES WHICH FULFIL A COMMOKN NEPED FELT BY
THEM, AND'FOR MATTERS CONNECTED THEREWITE OR INCIDENTAL THERETOQ.

_Be it enacted by the Legislature of the State of QOrissa in the Fifty-second Year of the Republic of.
India, as follows:— o :

CHAPTER 1
: : PRELIMINARY
Shorh thles 1. (1) This Act may be called the Orissa Self-Help Ca-operatives Act, 2001.
ﬁfm. - (2) It extends to the whole of the State of Orissa.
. (3) It shall come into force on such date as the Government may, by
_ **notificatlon, appoint. '
Definftiots. 2. In this Act, unless the conteXt otherwise requires,—

(1) “arbitral tribupal’® means an individua! or a8 group of individuals
not exceeding five comstituted by the general body ‘of a Co-operative for
settlement of disputes In accordance with the articles of association of that
Co-operative;

(2) “articles of association®™ means the regulations of a Co-operative
framed by the general pody of that co-operatlve in accordance with this Act, for
the mapagement of its affuirs;

(3) “‘board” means the governing body of a Co-operative by whatever
name called, to which the direction of the affairs of the Cp-operative is
entrusted by the articles of association of that CosoPerative; .

(4) *chief executive” means that individual, in paid or honorary capacity
who is appointed through efection or selection or nomination by the board
of a Co-operative from among members, directors or others, 'in accordance
with the articles of association, who shall sue or be sued on behalf of the
Co-operative, and shail perform such functions, and have such responsibilities
and powers as are specified in the articles of assoclation, and assigned
by the board;

(5) “eommon uyced” means that economic need which 8 common to
all those who wish to formm a Co-operative, of have ‘taken merabership in
a Co-operative, and which the Co-operatlve ia expected to fulfil through
the proviston of core services; : :

(6) “Co-operative™, where used as a noun, means an Aautonomons
fssoclation of persons united voluntarjly to meet their common need through
a jointly owned and democratically controlled enterprise  registered under
this Act; .

200 (7) “Co-operatives Act” means the Orissa Self-Help Co-operatives Act,
Q013 '

(8) “Co-operative business™ means a business which Is cafried out in
accordance with the Co-opetative priaciples, through the Co-operatives reglsteted
underthis Act;

{9) “Co-operative busimess yeac™ means the twelve month accounting
period as provided in the articles of assoclatlon of B Co-operative}

*For the Bill, see Orissa Gazelte, Extraordinaty, dated the 3rd December 2001

**Campe into foree w. e. f.the tst June 2002 vide Co-operation Department
Notlfloation No. §182, dated the 13th May, 2002 :
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{10) “Co-omerative identity” means the statement of Co-operative identity
specified in Schedute D of this Act;

{11} “Co-operative society” means a society registered under the Orissa
~Co~operative Socicties Act, 1962;

(12 *“Co-operative Societies Act” means the Orissa Co-operative Socletles
.. Act, 1962;

(13) *core services mecans those services provided to mempers, through
which a Co-operative intends to meet that economic need common to all
inembers for the fulflment of which the Co-operative was established, and
the fulfilment of which is expected to result in the economic and socizl
bettcrment of members; '

(14) “court” means competent civil and criminal court;
(15) “deficit” .means the excess of cxpenditure over income;.

(16} “deficit charge”- means the amount collecicd from/debited to the
aceounts of members, in proportion to the use and/or non-use of the services
of the Co-operative, in accordamce with the articles of association and
tesolutions of - the' general body, to meet deficit, if any, in- whole orin
part; .

(17) “deficit cover fund” means a fund created out of surplus of the
Co-operalive to meet future Joss, if any, and created jn accordance with
" the articles of associatlon;

(18) “delegate” means a member nominated for the time being by a

Co-operative to represent its interegts at the time of promotion of a’

Secondary Co-operative andfor at meatings of a Secondary Co-operative to
which the Co-operative is affiliated;

(19) “family” means husband, wife and their’ vamarded daughters and
minor Sons; o .

(20) “financial year” means the perjod commoncing on the 1st day of April
of auy year 3ad ending with the 3lst day of Mareh of the succeeding year;

(21) “general body” in relat‘ior_l toa Co-operative, means all its members,
and may include the “representative general body” where it 8o exists consisting
the representatives;

(22) “general body meeting” means a Meeting of the general body cailed
and conducted in accordance with the provisions of this Actand the articles
of assoclation of the Co-operative;

(23) “Government” means the Government of Origsa;

(24) “member” means a person Who i5 in need of and is able to use
the core services of a Co-operative and who s admitted 2nd  continues
as a member of the Co-operative,in accordance with the provisions of this
Act and the articles of association, and includes 2 “member-Co-operative?;

. (25) “member-Co-vperative’ means a primary or Secondary Co-operative
which is in need of and is able to use the core Services of a Secondary
Co-optrative, and which is admitted as 2 member of that Secondary Co«
operative, in accordance with the provisions of thie Act and the articles
of agsociation; :

(26) “office-bearer” means an_individual elected by the board of a Co=

operative to any office of such Co-operative in accordance with its articles
of assoctation; :

(27) “ordinary resolution®* means a resolution of the general body which
has. the * approval of 2f3rd of members baving the right of vote, present
and voting at the general body meeting; )

(28) “person® means aa fndividval competent to contract, or ‘a Co-
operttive;

(29) “potential member” means 2 person who needs the core services
peing offered by a Co-operative, and is eI_Iglble to be a member of that
Co-operative; ‘but who has not yet applied for membership andfor been
admitted as @ member. -

(30) “presidcnt” means an elected director to preside over the mcetings
of the board and the meetings of the general body, and to perform such
other functions and have such other powers 2nd responsibilities as are specified
{in the articles of association and asSsigned by th¢ board;

Ortitsa Act
2 of 1963,

Orisaa Act
2 of 15363,
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{31) “Primasy Cc- pe:anve” mezins a Co-opcrativ: w'pose niembers
are md:Vlduals- '

(32) "Reglstrar" means the Regtstrar of Co-operative Societies appointed
vnder. the Co-operative Socielies Act, and - includes- any -person empowered
to exzrcrae the -powerls. and _Perform . the i.duties of the .Registrar under
this Act ; : - G - '

(33) "“Registar of Co-operative Societies” means the indivicual appointed
as such under the Co-operative Sccieties Act, and includes any individual
empowered. to -exercise -the powers of that -Rggis;ra’r _of Co-operative
Societies under that Act; c

(34) “Represédiative” means a person elected by a section of mcmbers,
in accordance with the articles of association, to pa.rt:c:pate on thexr behalt'
at the representative genera] body .mceting; P
(35) “Representative  geneéral' body” 4n  relation ‘to a Co-operative
means- al] its representatives; - - - : . -

" (36) '“Rupresentative general body meeting” means a meeting of the

represéntatives, cajied and condncted in accordence with the prov1510ns of

this Act and:the articles of. association of the Co-Operatne ;

(37) “Schequle” means Schedulc ‘appended to this] Act,

(38) "Secondary Ca- operatwe" means, a Co-operative voluntarily established,
jointly owned end democratically controlied by member Co-operatwes t‘or
he fulfilment of the;r common needs H . .

(39) " scrwce" means such facilities as are orgamsed prlmarlly for being
proyided 1o members to.-meet the objective of the Co-operative

{40} “Special 1esolution” means a resolution of the general body thCh
has the: approval of' at least 67 per cent. of the. members with r:ght of
vote in the gencral body meeting ; )

(4!1) “Surplus’” means the excess of income over expenditure, arrived

at, ‘at'the end o©Of the- financia] year, after,. the payment of:interest, if
any, o0 share capital, and before the payment of sutplus refund and
allocanon of reserves and other funds; .

(42) “Surplus refund” means the refund from the surplus given/credited
to the accounts of members, in proportion to their use of the services of
the Co-operative in - accordance with the articles of asdocigtion . and
resolutions of the geperal body.

. CHAPTER II

INCORPORATION

3. (1) Where not less than ' ten individuals, each being member of
differcor family, intend to form a Co-operative o1, two. or more Co-aperatives

repistered under -this Aci, wish to form  into Sec0ndary Co-operative or a

sociely - registered ‘under the Cog-cperative Socictics Act jntend to coovert
itsell nto a Co-operative under - this Act, they shall frame articles ¢f
association for this purpose in nccordance with Schedule A :

Provided that after régistration of the Co-operative, eny member of the "
family may be admilted a5 member of the Co-opcrative subject to provisions P
of section 16 of this Acl. _

) Su.ch atticles uf association und the memorandum of association as
specifiecc o Schedule B or C as the case may be, shall be submiited fo
the Registrar by ‘hand or by registered post for registration of the -

Co-operative. ] -
' ° L) . H r f. w
(3) Every such memorandum of association shail contain— Q ,8"%"
4
(a) the proposed name of the Co-operative ; %cfg_d 'f:;.'?“ s
. > °, %
(b) the address where the :aglstered office of the Co-operative ia?p% R C) %%r‘
to be s:tuated' - . 2 o%;,'& ‘:n%-% %?;
L ~C e % -
. ) [ L [~
{c) the objects of the Co-operative 3 g'%, “r".%"";,‘b- 93,,‘30 . %
25047 299 @
- TN o e ¢
oA =] - oo
ey 309
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(d) declaralion by the promoter(s) of their commitment to the
Co-operetive principles as provided for in Schedule D ;

(e) a list of names'of the promoters, with their complete addresses g
and shall be accompanied by—

(f) the original articles of assoeiation and one true copy
thereof of the proposed Co-operative as adopted by the
Promoters ; and -

(ii) a true copy of the resolution adopting the articles of

association- passed at a meeting by the signatories to such
memorandum of association.

(4 The Registrar shall register tbe Co-operative and also take onrecofd’

it; articles of association and communicate by registered post under
ackmowledgement a certificate of registration and a' certified copy of the
memoiandom of association jucluding the articles of association signed and
seale by him/her, within sixty days from the date of submission of the
memorandum association, to such persom as specified .in- the mcmosgandum.

(5) Before rejistration of the Co-operative, the Registrar shall satisfy
himseilf that— '

(d) the memorandum of associztion is in .conformity with the
requirements {aid down by this Act ; and

{d) the’ propesed articles of assoclatlon are Knot contrary to the
provisions of this. Act. . G Lo

(6) If the” conditiods J1aid down in sub-sccfmns (3) and (4)J are not
fulfilled, the ReSistrar Shall communicate by reglstered 'post’  under
acknowledgement the order of refusal together. with specific reasons thereof,
within sixty days. irom . the date .of submission of the memorandum of
assogiation :

Providex that nmo order of refusal shall be. passed cxcept alter giving
2n opportunity -of making representation on behalf of the promoters by the
representative specificd in the memorandum.

(7) Where a Co-operative is registerga, the certificate of registration
signed and sealed by the Registrar shall be conclusive evidence that the
association mentioned therein 1s a Co-operative duly registered under this
Act, wunless it .is proven that tae registration of the Co-operative has
been cancelled or the Co-operative is dissolved.

(8) Where witnin seventy-five days of sSubmission of the memorandum
of association for registration, the represeatative specified in the memorandum
of assaciation teceives neither the certificate of registration nor the order
of refusal, the Co-operative shall be deemed to have been registered under
this Act and the promoter may apply to the Registrar, who shal!l issue
cartificate of registration within fifteen days of receipt of such application.

Conversion 4. (1) Notwithstanding anything contained in the OCo-operative Societies
of Co-olera~  Act, from the diate of cowmmencement of this Act, any Co-operative
'“"?_.Sa“"“ty Society - registered and functioning under the Co-operative Societies Act,
) which is not in receipt of aby share capital, guarantee, loan from the
Government, at ‘the time of Secking registration under this Act, may submit

‘nmorandum of association lor registration under this Act :

“fed that where the Goveruwent does have share capital, auarantee,
other dves io a Co-operative Society desiring to convert
~ozrative under this Act, the Co-operative Society shall,
‘vistration under this Act, return the same to the

wameat shall accept it :

ihe Co-operajive Society in  receipt  of share
muy return such share capital, loan, guarantee
pjection certificate” from such asencyfautnority :

it the Co-operative Banks as defined in sub-
) of ‘section 56 of the Banking Regulation Act, 1949
the Co-3p:rative Socizties Act, which intends to
cative under this Act, shall obtain previous sanction

India in conformity with section-2 (¢g) of the Diposit,

it Guarantee Corporation Act, 1961.

Py |
ia

10 of 1943

47 of 1951
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€2) A memorandum of association for reg|5tra‘lmn, in the form specified
in Schedule C, may be submitted to the Registrar by hand or by
registered post, by the board of suzh Co-operative Soclety which intends
to comvert itself into a Co-operative under this Act, on the basis of -a
decision of a majority of membsers present at a meeting of the general
body of the Co-oDerative Society. '

(3) E\'ery such memorandum of association shall state—
(2} the name of the Co-operative ;

(h) the address where the registered office of the Co3-operative
Society is situared ; aad

{c} the objects of the Co-cperative ;
and it- shall be accompanied by—

(i) a true copy of the resolution of the general body expressiﬁg commit-
ment to the Co-operative priociples asspecified-in Schedule D ;

(7} the original articles of aSsociation and one copy of the articles of
association of the proposed Co- operatlve as adopted by ‘the general
body of the Co~0peratwe Saciety ;

(iif) a'wtue copy  of the resglution of the general body of the Cu—operat'lve
_Society adopPtiag the articles - of assosiation ;.

(fv) a true copy of the declaration: of the general hody of the co-opera-
tive s.ciely stating that the Co-operative, ;ocu.ty is ngt in receipt of
any share capjtal, loan, Zuarantce or any' other Jves from the
Governinent and does notmtcnd ever 1o rais¢,share capxtal from the
Government y . .

‘() a true copy of . the latest angual report and avdited statement of
accounts of the Co -aperative Socicly ; i

{vi) 1 true copy of the resolution of the neaeral body of the Co-operative.
Society along with parnculdrs rggaldmg the wiping off of accumulated
losses, if any, from various reserves and/or by debiting to the accounts
of members as degided at the gencral body mcenng of the Co-opera-
tive Society ; and

viiya statement of ihe total auiber of members of the Co-operative
Society with right to vote as on the day of the said meeting,-the
number of members attended the meeding, and the number of members
Voted for the resolution.

{4) The Registrar shall register the Co-operative and also take on record its
articles of associjation and communicate by registered post a certificate of
. registration and a certified copy of the memorandum of association including the
articles of association signed and sealed by him/her, within sixty days from
the date of submission of memorandum of association, to Such person &8s
specified in the memorandum, if—

(@) the memorandum of association isin conformity with the requirements
Iaid down by this Act ; and

{b) the proposed articles of association are Not codtrary to the provisions of
this Aect.

(5) If the conditions lajd down in sub-sectios (3} and (4) are not fulfilled,
the Registrar shall communicate by registered post the order of refusaj
togather with the specific reasons therefors, within sixty days from the
date of submission of memorandum of association, to sucH person as
specified in the memorandum of asseciation :

Provided that no order of refusal shall be passed except after giving an
opportunity of. making represcntation on bebaif of the Co-operative Society by
the representative as specified in the mcmorandum

{6) Where a.Co-operauve is registered under sub-section- (4), the certificate
of tegistration signed and sealed by the Registrar shall be conclusive evidence
that the association mentloned therein is a Co-operative duly registered under
this Act, unless the Co-aperative is dissolved under sub-section (4) of section 53,
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\7) Whete within seventy-five days of submission of the memorapndum of
association forregistratjon; the,representative Specified -in the memorandum of
associalioR receives neither- the centificate - of registration nor - thé.order of
refusal, the (Co-operative Scciety shall be deemed to have been. registered asa
Co-operative under this Act and the representative specified in the memorandum
may apply to the Registrar, who shall issue certificate of registration 'to
such representative within fifteen days fiom the date of receipt of such applica-
tiDn. o . 1. . )

(8) Notwithstanding anything contained in the Co-operative Societies Act
in this context, where a. Co-operative: is registered u:-der sub-section (4), its
earlier registration 2s a Co-operative Society under the Co-operative Societies
Act .shall stand cancelled and it shall send within seven days of receipt of the
fegistration certificate, by registered port, ‘to the Registrar of Co-operative
Socicties a copy of the registration certificate. under :the Co-operative Societies
Act, and a copy of the registration certificate under this Act, and the
Registrar of Co-operative! Societies 'shall, within-seven days- of receipt of such
informatien, - 'delete the name of -such - Co-operative: Sociéty from the register.

(9) Where a Co-operative is registered under sub-section (4), the assets
and liabilities, the rights and obligations, .and-the members cf the converted
Co-operdtive Society shall become the assets and liabilities, the rights and °
obligations- and the' members of the ‘Co-operative registered under this Act, and
all transactions of the Co-operative Society-shall be' deemed to have beenthe
transactions. of. the Co-operative -registered under this Act. . .

(10) where 2 Co-operative Society, which is a member of ‘a Central/Apex
Co-pperative Society, is registered as a Co-operative under this Act, the Co-
operative 'may continue to receive services from thé Central/Apex, Ca-operative
Society and to participate in its affairs for a period of one year from the date
of - its registration. under this Act; at the end.of which -period, it membership
in that Ceotral/Appex Co-opetative Society shall cedse, nnless,.:by thep, such
CentraljApex Co-operative Society. too is registered as Secondary Co=operative
under this Actt . -~ o o - : e

Co-operative, this Act shall.'prevaijl, -whereas in matters governingthe relation-
ship including the recoveries of dues of the Co-operative with the Central/Apex.
Co-operative Saciety to which it is affiliated, the Co-operative Socicties Act shall
preivail : b L R :

" ” Provided that in all matters governing the internal functioning of the

" Provided further that even on cessation of mEmbersl;ip, the Co-operative
may continue to receive such services, and have such business relations as are
mutualjy agreed wpon, and permissible under the Co-operative Societies Act.

(11) Where a Central Co-operative Society which has other Co-operative
Societies as its members is registered as 2 Secondary Co-operative under -this *
‘Act, it may continue to serve and have its affairs managed by its member Co-opera-
tive Societies, for a period of one year fTum the date of its registratjon .under
this Act, at the end of which period it may have as ifs members only such Co-opera-«
tives asare registered .under this Act @ Lo : :

Provided that iu all matters governing the relationship between the Secondary
L o-operétive and its member Co-operative’ Sceicties, -the provisions of this - Act
shall prevail : S

Provided further that in respect of recovery of dues from the Co-operative
Socicties by the Secondary Co-operative, the rele\:'_am provisions upder the
Co-operative Socicties Act, shall -puratis mutandis apply.

(12) Where any liability, proceceding, suits, transactions or litigation of the
Co-operative Soclety remsins unsettled the outcome of the same shall Jie to the
Co-operative after its conversion under this Act. -

5, A Co-operative repistered under this Act shzll bea body corporate by
the name under which it is registered having perpetual successjon and a common -
seal. The Co-operative is entitied to acquir¢, hold and dispose of property, to
enter into contracts, to institute and defend suits and other legal proceedings
and to-do all other things necessaty for the purpose for which it was constituted.
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Alticle of 6. (1) The members constituting a Co-operative, shall have aset of articles

agsociation. of association, not contrary to the provisions of this Act, and the affairs of
the Co-operative shall be managed in accofdance . with the termis, conditiors
apd procedures.specified in the articles -of associatior.

(2) Except on such Spéciﬁc, matters | as provided under this Act,
the functioning of every Co-operative shall be regulared by its articles of
assocjation. -

(3) The articles of'associatim: may contain such matters as decided by the
members and shall be specific onr all matters specified in Schedule A.

Amendmeng 7. (1) A Co-operative may decide, by a special resolution, to amend the
of articles provisions of its articles of association : :

Of ansngia-

tion.

Provided that the text of such propused amendment with reasons therefor
shall be sent to cach member, along with the notice of the Eeneral body meeting
" at which the proposed amendment is to be discussed. : .

(2) A copy of any amendment shall be forwarded by the Co-operative by
registered post to the Registrar within a8 period of thirty days from the -date
of the general body mecting at which the resolution was passed,

(3) Every such amendment forwarded to the Registrar shall be signed
‘by the President and two Directors and shall be accompanied by the following
particulars, namely:— _ _ :

(d) a copy of the resolution agreeing to the amendment ;

() the date of the genmeral bedy meeting at which the smendment was
approved ; and :

(c) the date on which the amendment has been proposed to come inte
- foree. - :

(4) The Registrar shall take on record immediately on receipt of such
amendment :

Provided that il such amendment §5 not consistent with the provisions of
this Act, the Registrar shall, within a period of 30 days, return with reasons
and suggestions, if any, which shall be reconsidered - by the Co-operative.

g:?é:,:ri:iw 8. () A Co-ope_rative may not be registered with exactly the same name
ass another Co-operative already registered under this Act or the Co-operative
acicties Act : ' : : . -

Provided that where the articles of -association of a Secondary Co-operative
require all its Member Co-operatives t0 us¢ a. common name, the name of each
such Member-Co-operative 6hall have its location or other distiiguishing feature
included in the name at the beginning or end of the common neme.

_ (2) Every Co-opqr_ative shajl display its full name, in legible characters
in & conepitUpus Pposition,— © _ :

(@) at its office or place at which it carries on the business ;
(8)-in all notices and other official publications ;- -

(c) on all its contracts, business letters, orders for goods, invoices, state-
ments of account, receipts ang letters of credit ; apd

(d) on all bills of exchange, promissory notes, endorsemeﬁts, cheques
and orders for money jt signs of that ar¢ signed on its behaf.

{3) Every Co-operative shall display its full name in legible characters
on its common seal, ; - '

(4) A Co-operative with limited liability shall have as a suffix to, or as
part of its name, the expression “limited™ '
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(5) Nothing in sub-section (2) shall prcVentaCo-opcratwe from displaying
any shorter name more conspicuously than the full name, by which it is popularly
known and which, too, is included in the articles of ass::clatlon

(6) A Co-opcratlve may, by en amendment to its art1cles of agsociation,
c¢hange its name : .

Provided, however, thac before changing its name jt shall send notice of
such iIntention to the Registear, along with the proposed pame (s), and the
Registrar shall, within thirty days of receiving such notice inform the Co-
operatjve if such name is glready in use by another Co-operatwe

(7) Where a Co-operative changes its name, the Registrar shall enter the
new name of the Co-operative on the register of Co-operatives in place of the
former name and issue a certificate to this effect.

(8) The change of name ofa Co-operative shall not -affect any 'rights,
obligations orhab]lltles of the Co-operative or of any of its members or past
members or render defective any legal proceedings by or against it. Anylcgal
proceedings which might have been continued or cOmmenced by or against
the Co-operative byits former pame. shail bs continued in its new name.

(%) ACO-Operatwc which changes its name shall pubhsh such change
of mame through 2 popular newspaper widely clrculated in the d|stnct in
which its registered office is located. .

9. (1) Every Co-operative shall intimate to the' Registrar the full address
of its registered office, within ninety days of bemg reglste:ed as a Co-

operanve - _ o

(2) Bvery Co-gperative shall display in full the address of its reglstered
office in legible characters ina comSpicuous. position — )

"(@) at every officc “or place where it carries onjy business ;
() in all notices and other] official publications ;’

(c) on all its contracts, business letters, orders for goods, invoices,
T s‘tatements of 8ccount, recelpts and letters of c:edn ; and

(d) on all bllls of exchange, promissory notes, endorsements, cheques
and orders for moncy it signs or that are signed oa its beRalf.

(3 A Co-operatwe may. by a resolution being passed in the gencral
body meeting change the address of its rcglstered office:

Provided, however, that it'shall inform such chenge to its creditors, the
Registrar and to any Secondary Co-operative (s) to wh:ch it may be aﬁihated,
within fifteen days of the resoll.ltlon bemg passed.

(4) The Registrarshall, within fifteen days of receiving such information
from a Co-operative, take on record, in the register of Co->peratives, the
full address of the registered f office of a Co-opzrative, and any changes
thereof. .

0. (1Y A Co-operative may, by a special resolution, decide to tm‘aner
its a.sets and liahilities, in whole orin part, to any other Co-operative which
agrees, by as special resolution, to reczive such assets and aecept such llabllllles.

(2) Where spemal tesolutions are passed under sub-section (1), each

' Co-operative shall give motice thereof together with a copy of the resolution

passcd by it to all its members and creditors, and notwithstanding any provision
in the articles of assucmtmn of cobtract te the contrary, any member other
thao one who voted in favour of the proposed transfer of assets and liabilities
and any ereditor shall, during a period of thirty days from the date of issue
of the notice upon him/her. have the option of withdrawing the shares,
deposits or loans from the Co-operative, =5 the case may be, subject to the
discharge of his/her obligatipns to the Co-operative. .
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(3) Aoy member or creditor who does not exercise his/her option
withia the period specified under ' sub-section (2) shall be deemed to have
assented to the resolution.

(4) The S3pecial resolutions passed under sub-section (1) shall nDt take
effect uuul—- .

(2) all claim$ of the members and creditors of each Co-operatnre who
have exercised the option under sub-section (2) have been met in full
or otherwise satisfied; and

(b) information about the transf:r of assets and liabilities has been sent
by the Co-operative concerned to the Registrar and hlslher acknowledge-
ment of receipt of the information received. )

(5) When special resplutions passed under sub-section (1) take effect, the
resolutions shall be sufficient conveyance to .vest the asséts .and liabilities in
the transferee- without any further assurance. )

: (6) When a Co-operative transfers the whole of its assets and liabilities
to any other Co-operative, under this section, the registration of- the former
Co-operative shall stand cancelled and it shall be deemed to have been dissolved
and the Registrar shall delete the name of the Co-operative from the register
of Co-operatjves, TR - _

11. (1) A Co-operative may, by a special resolutlou deCIde to divide itself
intd6 two or more Co—operatwcs

(2) Where ‘a special 'resolution is paSScd k u'nder‘ sub-section -’(l), it
w111 be treated to be a scheme according to which the Co-operative shall
give notice thereof together with a coPy ' of the resolution to all dits
members and creditors and notwithstanding any proVision in the articles of
association or coptract to the contrary, any member other than One
who voted in favour of the proposed - division, or creditor shall, during
a period of thirty . days from the datc of issue of the notice upor him/
her, have thé option " of withdrawing hls/her shares, deposits or loans,
as the case may be, subjwt to the discharge of his/her “obligations to
the Co-pperative.

(3) -Any member or creditor who does not exercise hisfher option
within the 'period ‘specified in sub-section (2) shall be deemed to have
assented to the resolution. - )

(4) A special rcsolutlon passed! under sub-sectmn (1) shall not take
effect until—

(2) all claims of the members and creditors of the Co-operative
who have exercised the option under sub-section (2) have
been met in full or otherwise satisfied;

(b) information of the intended division and information about
settlement of claims of members and creditors along with
memorandum Of asgsociation and articles of association of the
Co-operatives are sent to the Registrar by Registered Post; and

(¢) the certificates of registration and the certified copy . of
memorandum of association including articles of association
of such Co-operatives, signed and sealed by the Reglstrar '
are issued to them in  accordance with section 4,

(5) When a Co-operative divides itself into two or more Co-operatives
under this sectiom, the registration of the Co-operative shall stand
cancelled and it shali be deemed to have been dissolyed and _the
Registrar shall delete the name of the Co-operative from the register
of Co-operatives. On the other hand, the names of the newly formed
Co-ﬂpcratwes which are registered by the Registrar shali find place in the
Register of Co-opratiyes.
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(6) When a Co-operative divides itself into two or mote Co-operatives,
each member who - has assemted or deemed to have assepted to the
division shall be deemed to have become a member of that pewly formed
Co-operative to which his/her interests were transferfed, in accordance
with the schcme -of division approved by the general body,

(7) When a8 special reselution passed under sub-section (1} takes
effect, the resolution ‘shall be .sufficient conyeyance to vest the assets and
liapilities in the respefive Co-operatives so formed without ~amy further
fssuraoce.

12. (I) Any two or more Co-operativés may, by special resolutions..
decide to amalgamate themselves and form a new Co-operative.

(2) Where speciel resoliitiona are passed under sub-section (1), each
Co-operative shal! 8ive notice thererof together with a copy of the reso-
lution passed by it to all ity members and creditores, and notwith-
standing any preovision of the articles of association or contract to the.
conirary, any member other than those who voted "in favour of the
proposed amalgamauon. or creditor shall, during a' period of thirty ‘days
from the date of issue of the notice upon him/her, have .the option
of withdrawing his/her shares, deposits or Ioans from the Co-opera-
tives as the caso may be, subject to the discharge of his/her obligations to

~ the Co-operative-

{(3) Any member or creditor whe does 'not";xercise hersher option
within the  period. specified -in sub-section (2) shall be deemed to have
assented to the resolution. :

“) The special resolutions -passed under sub-section (1) shall mot
take effect until— \

(a) all claims of the members and creditors of ‘each Co-opera-
tive . who have cXerciséd the . option" under sub-secllon (2)
have been met in full or othenwse satlsﬁr:d

(b) information of the intended amédigamation and information

- about settlement of claims of members and. creditors s
sent to the. Registrar by registered post -alopg with memo-
randym of association and articles -.of associations of ‘the
Co-opemtwe, and

©) the certificate of registration and certiied copy of. the
memorapdum of association including articles of associations
of the Co-operative, signed- and sealed, by the  Registrar,
are issued to such. Co-operative in accordance with Section 4.

{5) When two or more Co-operatives amelgamate themselves into a new Co-
operative under this section, the tegistration of the Co-operatives so amalgamated
shall stand czncelled and shall be deemed to have been dissolved and the
Registrar shall delete . the names of the Co-operalives from the register of
Co-operatives, On the otlier hand the name of the newly formed Co-Operative
whith' i3 registered by the Registrar shall find place in the reg:ster of Co-opera-
tives.

(6) When two or more Co-operatives amalgamate !hemsclves into a Dew
Co-pperative under this sectiop, all the -members of the Co-operatives who
have asseated to or deemed to have assented fo the amalgamation shall be
deemed to have become members of the new Co-operative.

(7) When special tesojutions passed under sub-secticn (1) take effect, the
resolutions shell be sufficient conveyance to vest the assets ang l[iabilities in the
Co-operative so formed without any further assurance.

13. (1) A Co-operative may, bya special resolution, declde 10 me:ge itself
into any other Co-cperative which agrees by a special rbsolutlon to such merger.
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(2) Where special resolutions are passed wunder sub-section (1), each
Co-operative shall give notice thereof togetler with a copy of the resojution
passed by it to all its members and creditors, and notwithstanding any provision
in the articles of &SSDClathn cr cooiract to the contray, any member, other
than those who voted in favour of the proposed merger, or creditor shatl,
during a period of thirty days from the date of issue of the notice upon
bim/her, have the option of withdrawing his/her shares, deposits or loans from
the Co-operative, as the case may be, subject to the discharge of hisfher
obligations 1o the Co-operative,

(3) Any member or credilor who does not exercise his/her optico within the

period specified in sub—sectlon (2) shall be deemed to.have assented to the
resolution.

{4) The special resolutions passed under sub-section (1) shall not take
effect until—

{a) all clzims of the members and creditors of each Cc-operative who have

exercised the option under sub-section (2) have been met in full or
otherwise satisfied ; and

- (&) infoymation of the intended meorger and information about settlement
of claims of members and creditors is sent to the Regisirar and lns;her
acknowledgement of receipt of the information is abtained.

(5) When a2 Co-operative merges itself info amy other Co-operative under
this section, the registration of the former Co-operal,ve shall stand cancelled and
it shall be ‘deemed to have been dissolved"and the Registrar shall celete
the name of such Cg-oPeralive from the register of Co-Operatives. On the
other hand, the pame of the newly formed Ce-operalive which is reglstered
by the Reg:slrar shall find place in the register of Co-opcratxw.s

(6) When a Co-operative merges itself into any other Co-operative under

this gection, the members of the first Co-operative who assented or deemed
to have assented to the merger, Shall be deemned to have become the members
of the Co-operative formed after merger.

§)] When‘speclal resolutions passed under sub-section (1) take effect, the
Resolutions shall be sufficient copveyance to vest the assets aad Iliabilities m
the Co- operatwe so formed without any further assurance.

14. (1) The Registrar of Co-operative Societies appointed under sub-section
(1) of sectlonS of the Co-operative Societies Act and the Additional Registrar

- of Co-operative Societies, the Joint Regisirar of Co-operative Societies, the

Deputy ReSistrar of Co-operative Societies and the Assisiant Registrar of

"Co-operative Societies appointed under sub-section (2) of section 3 of the

same Act may be empowered by the State Government to exercise such
powers and perform Such duties of the Registrar under this Act,

(2) The State Government may specify the locu] area of the _]lll‘!SdlCthﬂ of
the officers mentioned under sub-section (1).

(3) The State Government may also by order empower any society or
local body to assist the Registrar and other officers who shall exercise the
powers of Registrar 25 may be specified in the said order.

. {4) Statc. Government may declare any existing office under the administra-
lwc contro] of the Registrar of Co-operative societies to be the place for the
purpose of registration of Go-opecratives under this Act.

15, (1) Every memorandum of association for registration under this Act
shall be accompanicd by a registration fec amounting to one per cent of the
authorised equitly capital of the proposed Co-operative, subject to 2 minimum
of Tupees one hundred and maximum of rupees five thousand :

Provided that the fee shall be rupees {wo hundred in the case of such
Co-operatives who do Dot infend to have any equity capltal

(2) The Reg1strar may decIare a reasonable scale of feeto be paid by Co-
operatives for various services rendered by the Registrar under this Act.
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CHAPTER III
MEMBERSHIP

16. (1) Any person who nceds the services of a Co-operative, expresscs
willingness to accept the responsibilities of membership, meets such other
cOﬂdltmns as may be specified in the articics of association of the Co-operative,
isin a position to use the seryices, and is competent to contract under the
Indlan Contract Act, 1872 may pe admltted as a member, subjcct to the condition
that the Co-operative is 1 a position to extend its services to such person.

(2) Every applicant for membership, and every member of a Co-operative
must keep cach Co-operative of which thc applicant is a member, informed
of membership in other Co-operatives, and a Co-operative may refuse admission
orf remove from membership on groynds, among others, of dual or conflicting
membership, iz other Co-operatives hoving similar business.

17. {1} Admission to membership shall be made, in accordance with the
procedure speclﬁed in the articles of association. The articles of association
shall have provision for Constitution of a board by way of election from
among its members and such board may be called by any other names as the
articles of aSsoclatlon provide. :

(2) Where admission is refused, the decision wilh: the reasons thereof shall
be communicated by registered post to such applicant within fiftecn days of
the date of the decision, or within sixty days from the” date ol‘ submlssmn of
appl:catmn for membershtp, whichever is earher '

(3) Where an anphcant has been refused admission by the board or has
hac no response from the board, the applicant may Tequest the board to place
the matter for review by the genera] body. The board shall place the matter
before the gencral body at its next general meetmg and the decls:on of the
generd] bady shall be ﬁnal

Provided that the applicant shall be given an oppoﬂumty to be heard by
the general body before refosal of admission.

_ 18.() A member may withdraw from memberShlp in a Co-operat:vc in
accordalce with the procedure speclﬁed in. the artlcles of assoc:anon of that
Co-operative. i

(2) Withdrawa] from membership Will nonetheless require the member to fulfil
such obligations as were undertaken /assumed as a membér, under the provlsions
of this Act, the articles of associatjon or * othcr agreements '

19, (]) A member shall cease to beamember on the groundg as may be
specified in the articles of assoclatlon

(2) Every Co-operative shall, inform the nominee of the member, in the
event of the death of the member, and inform the membar .about the cessation of
membership.

- 20. (1) The board may terminate the membership of a member who has
acted prejudicial to the objects and interests of the Co-operative, violated any
of the provisions of the articles of association of the Co-operative, the
policies of the general body or board, and/or conditions stipulated in contracts
entered into by the member with the Co -operative:

3

Provided that membership under this sub-section shall not be terminated
unless the member has bheen given a reasonable opportunity of showing
cause against such termination.

(2) Where the membecship of a member has been terminited by the
board, the member may request tie board, within thirty days of such ter=
mination, to place its dscision for review by the general body. The board
shall place the matter before the general body at ils next general body
meeting and the declsmn of the general bOdy shall be final:

oflg72
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Provided that pendmg the decision of the general body the member
may have only such "transactjons, if any, with the Co-operative, as maybe
pcrmltted by the board.

21. (1) Every Co-opcrative siatl maintain a regisler of members. The
nzme @f evefy member of tie Co-operatiys shall be eatered in the register,
along with suoch other particulars dezmed necessary by the board.

(2) The name of cvery wembar whos: membership has ceased, or who
was terminated or withdrawn. shall be siruck off from the register.

22. (1) Every Co- -operative shall iaclude in its budget annually, provision
for expenses for thz cducation and training of mambears, potcnml mombers,
staf and members of board for the developmant of trmr Co-operative jo

-accordance with the Co-operative prinsiples as specified in Schedule D

(2} Any uuspent amount from the budget provided under sub-section )

~shall be traasferred at the end of the Co-operative business year to a Co-

operative education fund, and -may be used only for the purpose ol educating
and trammg of members, potential members, staf and membels of the

oard in Co-operative principles and pra.ct:ces

23. (l) ACo-operatlves services shall normally be available to members
only.

(2) After completion of two Co-operatwe business ycars of its being
registered under this Act, any Co- Operatwe found to be prowdlng more than
25% of its core Services, as specified in its articles of association, in terms
of the value of transactions, to non-membcrs in any given financial year,
shall be deemed to bs an abgrrant Co-opzrative and Stand to lose for that
Co-operative business year exemptions, if any, provided to it. o

(3) Any Co-operative found to "be abzrrant for three Co-operative bnsiness
years.in any continyous Period of five Co-pperative business years, shall be
deemed to be a Co-operative not operating on a Co-operalive basis.

24. (1) No member of  a. Co-sperat;ve .shall exercise the rights of
membership, mcludmg the' nght to vote, uuless the rncmb..r has’ made
such ‘payments to the Co-operative ia respect of membershlp of has acquxred
and continues to have such ' mterest il the Co-operitive, including a minimum
usé of the servlces “of the Co-opsmm'c as my b'- Speclﬁed n thc arttcles
of association.

.{2) Within twenty days of closur¢ of the previous financinl year, the
chuet‘ executive shall prepare a list of members with the ‘right to vote, and
a’list of mémbers w;thout the right to vote with reasons thereof, valid for
the current financial year. "The list shall bz affixed to the notice board of
the Co-operative for information of all members, and any member, not
satisfied with the specifi¢ imstances of inclusion or non-inclusion of members

. in the lists, may appsal to the board Within ter days of the affixation of

the lists on the notice board, for re-examination of the records, and the
board shall, within forty-five days of closure of the previous financial - year,
review the hsts, finalise them, and have them affi ed to the notice board
of tha Co-operative. .

25. In Primary and Secondary Co-operatives, members éhall have equal
voting rights I.e. one member, one vote, and shall be organised in a
demperatic manner; -

Provided tba* a member shall have to be 2 member for at least one full
financial year, before being eligible to casl hisfher vote except the case of
prometers.

26, (1) A Co-operative may be registered with limited or unlimijted
liability.
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(2) Where a Co-pperative amends its articles of asscclation to. change
the form and extent of its members’ liability, it shall give notice thereof
together with a copy of the of amendment {o ils members and’ creditors and,
notwithstanding any provision in the articles of association or contract te
the contrary, any member other than one who voted in favour of the

.proposed change, or creditor shall, during 2 period of thirty days from the

date of issue of the notice, have the option of withdrawing his/her shéres,
deposits or loans, as the case may be, subject to the discharge of his/her
obligations to the Co-operalive.

(3) Any member or creditor who does not exercise his/her option within
the period specified under sub-section (2) sha]l be deemed to have assented
to the resolution. .

(4) An amendment passed under sub-section (2) shall not take effect
until— ’

(a) all claims of the members and craditors of the Co- -operative
who have exercised the Optlon under sup-section (2) have been
met in full or otherwise satisfied; and

(b) notice of the amendment of the articles of asspciation of the Co-~
operative has been received by the Registrar in accordance with this
Act.

(5) Subject to the provisions of sub-Section (6) the liability of a member
or of the estate of 8 deceased membcr for the debis of the Co-operative
ag they existed— ) :

() in the case of apast member, on the date ¢n which the person
ceased to be a member; and

" (b) 5n the case of a deceased member, on the date of hisfher
eath; :

" shall _contihue for a period of two Co-operative busihess years- from

such date.

{6) Where a Co-operative is ordered to be drssolved the liability of a
past member, who ceased to be a member, or of the estate of a deceased
member, who died, withio two Co-operatlve business years immediately
preceding the date of order of dissclution, shall continue until completion
of the liquidation proceedings, but such liability shall be limjted only to the
debts of the Co-operative as they existed on the date of cessation of
membersbip or death, as the case may be.

Explanation-I— "Co-operativ ¢ with limited liability” means 2 Co-operative
in which the liability of its members for the debts of the Co-operative is
limited by its articles of association, to such form and such extenmt as they
may undertake to contribute to .any deficit in the assets of the Co-operative,
in the event of its being wound up.

' Explanatlon-ll— *‘Co-operative with unlimited liability** means a Co-operative

in which its members are jointly and severally liable for the debts of the
Co-operative and to contripute to any deficit in the assets of the Co-operatwe,
in the eventof its being wound up.

27. (1) There shall be a general body for every Co-gperative consisting
of all the members of such Co-operative:

Provided that where the general body of a Co-operative decides that the
size, sPread requires a smaller body for more effective decision making, itg
articles of association may provide for a smaller body’ called fepresentative
general body, to be formed teking some members as representatives in such
8 democratic manner, ‘with such functions and powers, and such relationship
with members, as. may be specified in the articles of assoclation.

2} Any reference to the words “geperal body’. in this Act eXcept sube
A fi ds 1 bod hi p

section (1) and this sub-section shall apply to the representative general
body wherte it exists:
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provided that the representative general bcdy shall not alter any provision
in the articles of association or take any decisions relating to such subjects
as the general body may have explicitly retajned for itself. ‘

(3) Subject to the provisions of ‘this Act and the articles of association of -
a Co-operative, the ultimate power of a Co-operative, shall vest in the generai
body: -

Provided that nothing contained in this suk-secticn shall- affect the
exercise by the board or any other awhority of a Co-operative of any
power conferred on such board or such other authority by this Act.

(4) Any power, function or responsibility, falling within th> scope of ‘a
Co-operative as a corporatc body, which has not been specifically entrusted -
by this Act or the articles of association, to any of the several apthorities
within the Co-operalive, may be dealt with by the general body, on a
reference by the board of directors. ' :

28.-(1)'Thc foll;owmg and such  other matters, as are considered

necegsary by the board, shall be dealt with by the general body at its
anpual general body meetinc:— o

(@) loog term plan and budget ;

(6) annual operational plan and budget for the. current ﬁnancial
- year ; : ’

'(¢) appointment of auditors for the currenl financial year ;
(d) annval report of activities for the previous financial year ;

() annual audited statcments of accounts, and the auditor’s report
relating to the previous financial Year ;

(/) teport on deviations, if any, from the approved budget relating
to the previous financial year: . .

{(g) disposal of surplus, if any, of previous financial yeaf;

() management of deficit, if any, of previous ﬁnancialh}'ear;

(i) creation of specific reserves and other funds ;

'(j) actual utliisation of n:s-ervc:. and other funds ;- |

(k) report on the attendance at meetings by directors';

(/) use of the Co-operative’s Services by the directors ;-

() remuneration paid to any director or member of any committee
* or internal auditor in copuection with hisfher duties in that

' capacity or hisfher attendance at rejated meetings ;

() quaptum and percentage of services provided to non-members
ris-a-vis services provided to the members ;

(o) appeal petition of a person whose application for membership
has been rejected by the board ;

(p) appeal petition of a perscn whose membership has been
terminated by the board ;

@) report of activities and accounts related (o education and
trajning of members of the board and Co-operative and staff
thereof ; and .

{(r) appointment of liquidator on suggestion of the board,
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{2) The following and other matters when cgnsiderc_f:l necessary by tho

" board, shafl be dealt with by the gemeral body af its apnval or any

general body meeting:i—

s - (a) election of directors ;-
. () amendments of articles of association ;
{¢) removal of President, Vice-President and Directors ; -
(d) électiohs[appointments to casual vacancies in the board ;
(¢) remgval and consequent appointment of auditors ;
(f) membership of the Co-operafive in Seconddry Co-operatives;
(g) partiaership with other Co-operativ'es ; :
(%) amalgamation, division, merger, teaasfer of assets and liabiljties 3 -

(i) dissolution of the the Co-operative and appointment ~ of the
liguidator ; and :

(j) consideration of the Registrar's-feport of inquiry of reasons
for the non-completion of the inquiry :

- Provided that such meeting of General Body. consideriﬁg the removal
of President or Vice-President shall not pe présided by President” or
Vice-President agaipnst whom such resolution is (o be - considered.-

29. (1) The board may, at any time, call a -g_eneral body mesting of
the members of the Co-operative : : .

Provided that onme such meeting Koown as anrual genéral body
meeting Shall bz held within one hundred and fifty days of the closure of
the Co-operatiye’s finaacial year to deal with the matters specified under

sub-section (1) of secction 28.

(2) The board shall hold a special general body meeting within thirty

-days {rom the date of receipt of a requisition from,—

(@) at least 500 or 20% of the members whichever is less haviag
the right to vote 3 or : _ S )

(b) the Registrar as raquired under this Act :

Provided that any such requisition shall contain the reasons for holding
the meeting and the proposed agenda. No subject other than the subjects
included in the proposed agenda shall be discussed at the special general

-bhody meeting.

(3) All directors Shall cease to be directors at the end of the period
within which an 2nua] general body . meeting under sub-section (1) or a
special genéral! body-meeting under Sub-section (2) is required to be held,
even if the board Trlails to convene such general body meetings within
the specified period. '

(4) All directors shall cease to be directors at the annual gemeral body
meeting, -if the audited angual financial statement and auditor’s report,
along with the report of activities for the previous flnancial year were not
made avajlable to the members aloug with the notice to atterid the annual
general body mceting in which the report and "accounts are required to be
considered' by the general body.

(5) The quorum for a “general body meeting shall be as specified in the
articles of - association, but shall not be less than fifty per cent of the
members eligible to vote at the mecting : :

Provided that quorum for a represenmtative generai body mesting shall
not be less than fifty per cent of the representatives eligible to vote at the
representative general body meeting.
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30. (1) Every Co-0p.ratwe shall record, in the language specified by the
atticles of association, minutes of all proceedings of every gencral body
meting in the minutes book and send the copy of the midutes in .the
mander as specified in the articles of associstion within fifteen days of the
conclusion of eyery such meetig to ail members.

(2) The minutes So recorded shall bs sigoed by the mcmber who
presided over th: said meeting. :

. (3) The minutes so recorded shall be desmed to have been conﬁrmed
on the thirtieth day after its despafch to alj memibers, if no comments
on the correctness or otherwise of the recorded. miputes are recéived from -
ziembers within that time :

Provided that whére comments have been rTeceived from members, the
board shalitake them into consideration while taking action om the resolations
and place the matter before ths general body at its next meetlng

CHAPTER IV

MANAGEMENT

31, (1) There shall be an elected bodrd of ditectors for evéry Co-operative
constituted. and entrusted with the d\rccuon of the affairs of the Co-operative

- in actorddnce with the provisidons of this Act - and (heé articles of

association

sy

Provided that in thé case of a Co-operatwc newly reglsiered under
this- Aci, the persons who have sigued the application for the registration
of the Co-operative may constitute a promoter board, for a period mot
exceeding one calendar year- from the date of registration, to direct the
affaits of the Co-operative and to pet elections of . ditectors conducted
within the period mentioned above; and sueh promoter board shall cease
to fuaction as soon as a regular board has been constitufed in ‘accordance
with the arficles of association. The date on which the first mecting of the
board shall b: held, wijll be treated as the date on which the rcgular
board is constituted :

Provided further that in the case af a CO-opera.twe ‘society onglnally
registered under the Co-operative Socletles Act, and subsequently registered
under this Act, the elected members of the board, whose term
has not expired at the time of regisiration under this Act, may be deemed
to be the' promoter board, for 2 period not exceeding one calendar year
from the date of registration uné)r this Act, to direct fhe affairs of the
Co-operative and to get elections of directors conducted within the period
wentioned above ; and such deemed Promoter board shall cedse to function
a5 5pon asaregular board has been constituted in accordance with the articles

of association. The.date on which the first meeting of the board shall be
held, will be treated asthe dite on which the regular board is constjtuted.

(2) In no case thHe number of mambars of the board of directors shell be
less than three. .

(3) Théte shall be a Presidedt dnd a Vice<President ot' the boarcl who
shail be elec{ed from amongst the directors of the board in accordance with
tse provisions of articles of association.

. {4) The board shall, on a motioe of. no confidence moved. by one-third
of Its directors apnd passed by two<third of it directors, at a meceting held
for the purpose, remove the pra:ildent. or vice-president, as the case may be,
on any of the grouads mentioned in Sub-section (1) of sectiom 20. Such
mesting shall not bs pres1ded over by the rpesident or vice-president against

whom such resolution is to be considered.

32. (1) The board may perform funct10n5 discharge responsibilities and
exercise powees as Spetified under and in acgordance with the teerms, conditions
and procedure laid down in the articles of association, ‘which shall, inter alla,
include the following fuactions, responsibilities and powers:—

a) o mferpret the organisational Objéctivés, fo set up sp.cﬁc goals to
beé achieved towards thesé objectives, and to make pcrlodlc appraisal
of operations;
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{h) toelect and remove office béarers;
(¢) to appojnt and remove the chief executive ;

(d)'to make provisions for reulating the appointment of all employees
of the Co-operative, the scales of pay, allawances and other condi-
tions of service including disciplinary action ;

(g) to finalise long 1erm Perspective plan, anpval plan and budget to be
placed before the general body, and to. direct the affairs of the Co-
operative in accordance Wwith the plan and budget approved by the
general body ; . ’

{f) to arrange for funds ;
@® to decide acquisition and disposal of movable and immovable property;

(#) to frame, approve and amend regulations relating to seryices, funds,
accounts apnd accountability, snd information and reporting systems ;
and

(¢) to consider the matter specified under sub-section (2) of secticn 28.

(2) Every director of a Co-operative while performjog duties, dischar-
ging responsibilities, and eXercising powets shall—

(@) act honestly and-in the best interests of the Co-operative ; and

{b) exercise such due care, diligence and 6kill as a reasonably prudent
persm would exercise jo Ssimilar circumstances :

Provided that apy director who is guilty of misappropriaticn, breach of
trust or any other omijssion or commission, resulling in loss or shortfall
jo revenue to the Co-operative, shall be personally Jiable tomake gocd that
loss or shortfall, without prejudice to any criminal action to-which the director
may be liable under law. ' '

Eligibility | 33. In addition to such other -copditions as may be specified in the articles
or difector-  of association, a member of a Co-operative shall be eligible for being chosen

Ehgfo;;ni‘im as a director of the Cd-opcrative, if,—

() such member has the right to vote in the affairs of the Co-operative;

(b) such member has Patronised the services of the Co-operative during
the previous financial year to the extent and in the Manner specified
in the articles of assaciation ; .

(c) such member has no interest in any subsisting contract made with
or work being dome for the Co-opeTative except as otherwise specified
in the articles of associatian ; and

(d) three calendar Yyears have elapsed from the date on wﬁ@ch such mermi-
ber mayhave ceased to be a director of the Co-operative for reasons
of—

(i) ;Jun-hblding of general body meeting ;
(i} non-conduct of elections to the board ;

(ii7) non-submission of anmual report of ectivities, audited annual
financia] statemeénts andfor audilor’s report to the general body ;-
or

" (v} absence from board meetings-

34. (1) The conduct of elections of directors to the board and of repre-
sentatives to the representative general body of a Co-operative shall be the
responsibility of the incumbent board or the proMater board, ss the case

1

may be, of the Co-pperative. .

Blectiona,
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(2) Blectiops shall be conductec in the manner specifie in the articles of
agsgciation, Eicetions shall be cunducted before cxpiry of the term of office
of the outgoing directors or representatives, as the case may be.

(3) Where a poard fails to couduct elections jniime in accordénce with
the- articles of asdociation of the Cc-operative, all dircctors on the board shail

cease to be directors from the date of expiry of the term of office. of the.

outgoing dircctor (5). or representative (s), as the cate may be.
(4) Elections of dircctors thall take plate at {he 'gt?neral hﬂd:,; meeting,

(5) Where a board fails to conduct elections before the expiry of the term
of the directors or .repPresentatives, or, where there ar¢ mo directors remaining
on the boerd, such person (8), within such timeé and in Such manner as specified
in the articles of association, shall convene 2 general body meeting, for apPointing

an ad foe board for the Specific purpose of conducting elections within ninety -

days and to perform . 2ll. functions of the boatd. dlInng the interregnum except
those prescribed by the gemeral body. .

».¢. (6) Theterm of the.ad hoc board So eppoinfed shall not ecaceed three
months' and: the ad hoc board; shall cease 1o function as soon as a Iegular
board iselected In accordance Wwith the articles of assocjation.

(7) The dizectors shall hold office fcr the period for which they - were élecled
and the . newly a]cded duectors shall assume oﬂice -at the end of 1:h|s per:od.

(8) Thc dln:cmts may not l:e elxg]blc for re-elccuon, if- so spcc;ﬁed m'
the amcles of asscc:auon. . .

(9) Whero thero are vacancies on the board in spm: of holdmg of Bll:ctmn
or.dus :to death or resignation -and where there is-.a' quorum, fho: temaining
director (s) shall.exercise 2ll the powers of the board -and " may fill the -vacancics’
by i co-option from, emong the members. of .the co-operative” having: rlg'ht o
Yote for the remainder of the respective terms.

-(10) Where there are vacapcies on the board and Where there Is not suﬁi-'

cient nimber of ' directors to “constitute a quorum for' board meatmgs the .
remaining directors shall call a‘'general meeting for the purpose of ~electing
directors to Al the vacancies, .

35. (1) The asticles of assocmtlon shall pmvlde for retitement of directoss
by rotation in case of Primary Co-operative.

2 The erticles of associalion shall prov!de. for ret:rement of ditectors
by rotatlon orat a time, asthe case be, in case of Sccondary Co-operatiye.

(3) The tenure of the- directors skall in no case exceed -five years.

36. (1) The President of a Co-opcratlvo may, at any time, call & meeting

of 1he boatd of directors:

"Provided that at least four board meetings shall be held in a ﬁnanclélyear,
and the perlod between two cousecutive board meetjngs shall not exceed one
hundred and twenty days.

(2) The President shall hold a special board meeting within fifteen days
of the date of receipt of a requisition from—

(@) at least one-third of the directors cn.the board ; or
(5) the Registrar ; o

(¢) the Auditor.
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) (3) Such requisition shall contzin the reasons for rcqu151t10nmg the
meeting along with the proposed agenda, and no subject other than the
subjects included m the proposed agenda shall be discussed at the special
board meeting. )

(4) The president shall cease to be the president at the end of the

- period within which a board meeting under sub-section (1) or (2) or the articles

of association has to- be held, if he/she fails to Lold such board meetmg mthln
the specified period.:

(5 An individual who: ceases to be the president mnder sub-section (4) .

shall mot be elipible’ to hold the office of p:cmdent for a penod of five
Years from the datc of such cessation. . .

(6) The quorum for a board meetmg shall beas Spﬁmﬁed in the articles
of assoclation, but shall'in no c¢ase be less than ﬁl‘ty per cent of the total

' number of dlrectors of the board.;

" (7) The procedure to -¢onvene and conduct thc board meetmgs ahall be
such as may bz specified in the articles of association.

(8) If -a director fails to attend three Gonsecutive board meetings Without
sufficient Teason(s), befshe’ shall cease to - be a- dn‘cctar. from the datc of-
the third board . meetmg. : ’

37. (1) Bvery cp-opcratwe “shall * majatain in 'the langudige spemﬁed by
the articles of essotiation, mingtes oft all- proceedmgs of every board ‘meeting
in the minmes book, and send the copy of the minutes within scven days
of the- conclusion of .every- such meéting té all’ dlrthOl'S* : ;

(2) The mioutes so recorded shall be s:gned by ‘the’ mcmhcr who_

presrded over?he sald meetmg .

< §3).The mlqutes 1&0 mcomed shall be deemcd: to [have boen- :onﬂrmed;
o,n the- fiftcenth day. after its. despatch to -all ditectors,if: N6 comiments od’
ttbhe correctagss or: -otherwise of the ,mmuteu are received'from dureton! within.
attn:nc ' IR T ERER ST :.‘-_‘.n""“ REFY I

. Prov:ded .that, where .comments . have . been received. from dlrectori-, )
corrections, “If “atiy,, saall be mads By the board when the.5aid, minutes. are placed.‘:

befone thenext meetmg of,thp .boa:d,for_,eonﬁxmanon. DL Ta amwin e ion
R
CHAP'I'ER Y

1) A Co-operative may mobilise funds in the shape of enquify capital,
deposns -and loans from” its ‘members 'in such- form; to such extent and ander |
such conditions 3s .may. b2 speclﬁed in the- articles of association.’

(2) A Co-operative may raise funds aud other forms of Rnancial’ suppo:t
such as guarantee from noa-members, including banks, other financjal and
mon- finamcial; institutions, on mutnally agreed terms, to such extent and under
such conditions as may be specified in the articles : of. assbclatmn.‘ -

39. () The funds mob:llsed by a Co-operatwe shall be i‘or the t'ul'--
therance of its objecuves y . e i ) : L

(2) Such of its funds as are not needed for use in “its ' business, ‘a
Co-gperative may invest or deposit, outside its business, in the manner
specified under sub-section (5) of sect:on 11. of the Income Tax Act, 1961.

40, (1) Surplus, if any, ausmg out of the busigess of aCo-opemtnre
in a financijal year. may be used im one or more of the followmg ways,
mamely:-—

_ (@) deficit cover fund ; _
(5) surplus refund among its members;

43 of 191,
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{c) development of Its business ;

(d) reserves and funds constituted in accordance with ‘the atticles of
agsociation;

(¢} common services to its members;
, {f) rewards or incentives to employees; and

(8) non-divisible corpus fund.

(2) Surplus arising out of services provided to potential members may
not be distrijbuted amongst members or staff,. but may be used for the
purpose of common services to the community at la:ge, and for encouraging
potential mempers to become members.

(3) Surplus must be fully disposed of at the annual general body meeting
in which the audited statements of accounts for the flnancial ‘ year .in which
the surplus arOSe are presented for the consnderanon of the general body. |

41. (1) Deﬁcﬂ if any, atlsmg out of the business of a Co-operative in
a financial year, shall be fully settled by debiting a part or all of- the
dOﬁCltl; to the deficit cover fund il any, and;'or as deficit charge, among its -
members: ) L , .

: Provided that nothmg in- this sub-section’ shall:preclude  a Co-operatwe
from proceeding against its directors or- employees for recovery of amounts
contribirting’- t0--the deficlt, where ‘euch deficit i3:4he reésult-of deviation -
from the approved plan and/or budget, and where’such deviation. does not™: .
receive the approval of the general body, ot is. the result of gross neghgence
or m:smm:lageme,nt o

‘Provided* furfher * that where" such amounts ‘are - recovered. tlie general
body may resolve to credit a part or all of the amoust to the'’ deficit, cover
fond .and/or. to . the. account of each memher ln proportlon to the deﬁcu
charse levned on hlmlher in'this rogard e N

I Lr.

(2) No member shijl be perm.ttted’to mthdraw ﬁ'om th- membershlp Of
the Co-opel'anve mthout paymg hls}her Share towards clg&tlng the deficit,
ifany. - .- SRl -

thito. “ : NI BT

42, (1) A Go-operatWe may, in the mterest of its members and, towards
the fulfilment of its objectives, create feserves and - such other fu.ud
aré- specified in the- arucles of aSSOClatIOI:I. . St Tl

3

(2) Funds so created may ‘be tsed in the busmess oi‘ the Co-operatwe,
bui: at the end of every Co-operative business, year, ouni.that poftion of each
fund which was not applied for the Durpose for -which .it ,was- oreated, the-
Co-operative shall credit to the account of such fund an annusl interest,

B

at nmot less than- the rate ‘paid by scheduled bapks.on long term. fixed

deposits, debiting such interest as operanonel erpendrture

43. Notwithstanding anything in any law for the tlme bemg m fozce,
but subject to any claim - ¢f the Government in respect ‘of land - revenue,
any debt or other amount due to a Co-operative by any member shall be
a first charge upon such properties ‘of the member as agreed to by the
Co-operative, and as the member may declare in the manner spec;ﬁed in

the articles of assocmtlon.

CHAPTER IV
" ACCOUNTABILITY

44. (1) Every Co- 0perat1ve shall keep at its registered office, at least
the followmg accounts, regords and documents, namoly —

~ (@) 20 up-to-date copy of this Act;

" (b) objectives of the Co-Operative;
(¢) an up-to-date copy of its articles of association;
(d) the minutes books; o '
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(e) account of all sums of money received aud expended by the Co-
operative and their respective purposes;

(f) account of all purchases and s2les of goods by the Co-operative;

(g) account of the assels and liabilities of the Co-operative;

(M) a list of members; their (ulfilment of IcSponsibililieS over the
previous financial year, their eligibility to eXercise their rights
for the current financial year. updated within forty-five days of
closure of the Co-operative's financial year; and -

(i) all such other accounts, records and docliments as may be required
by ‘this Act or other laws and regulations.

. '(2)'-Whe're‘,a Coroperative has branch offices,. summarieed statements of
accounts relating to such branch office (s), shall be available at the registered

oﬂice for cach quarter, w;thm ﬁfteen ~days of the end ot'that quarter

(3 Evcry Co-operatwe shall k eep the books of acccunt and cther rccords

for inspection by any .director.during business hours.

(4) Bvery Co-operative shall make available durmg its business houts to "

any. member- who. so requests, copies of this Act, -articles of assogiation,
miputes, . book of the .general body, voters’ list .and. such gocounts. and -
records; of trarsactions that: relate to .that member .on, paymcnt of such
fees, as; may be decided by the boards .

" 4s. (l) A Co-Operatwe shall pet its accounts al.drted by——._,_:j"'

(a) a chartered accountant Wrthm the. meamng of the. Chartered

AccountantsAct 1949,0r, o e R IE

(b) by any - other audrtor - service - under Audrtor—Genernl of.
Co-operatwe Societies, on’ payment of 'fees to be d’ecrdod by
ST the +Auditor-General . of Co-operative Societies ;. 0r. -

(c) by 8 retired’ Co-operatwe Audrtor[Rctnred Governmenr Aud;tor
with minimum three years of expenence.

r

1
1
i
]

(2) A Co-opera.twe, at’ its annual .!,eneral bosy mcetmg, shall rcSOIVe to

appomt an auditor. This Bppointment will be valid. only uatil the closn
of the next succeedmg annual goneral body mectmg

;v')

- (3) The remunerat:on of an’ anditor may be . ﬁxed by the general body _‘

or. lf not so ﬁxed, by. the board.

(4) An audnor ceases to hcld office When the aud.ltor-—-
(a) rosigns ; or ‘ .

() is remosed from « ffice uncer sub-section (g) ; or
(c) completes h:s[her term of office.

(5) Tbe resignation of an euditor becomes eﬂ'ectwe when a written
resignation s received by the Co-operative, or at the time specified jn the
resignation wbicbever is later, Supject to acceptance by the board,

(6) The goneral] borly may, by a special resolution, remove an aunditor
from office.

(7 An auditor, who-—-
(@) resigns ; o

(5) receives a notice of a pgeperal body meeting called for the
purpos¢ of removing himfher from office,-

is entitled to submit to the genera] body a written statement giving the
Teasons for  his/her 1esignation or the comments on the proposed
removal, as the c:ise may be, .
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8

(8) A vacancy created by the resignatiop, death or thc removal shall
be ‘filled up by the general body. An aunditor -appoimed to fill a vacancy
Shall hold Oﬂice for the unexpu'cd term of his/her predecessor.

(9) The ‘auditor shall be glven notice of every. general body mecting and,
at the expense of. the Co.operative, will be entitled. to attend and be heard
on matters . relatmg to his/her duties as auditor and their exercnse

(10) It shall be thke duty of the board to ‘ensure that annual flnagcial
statements are -prepared and presented for audit within forty-five days of
closure of thé Co-operative’s financial year.

(11) Upon the reasonable demand of the auditor of a Co-operative, the
present or former directors, members, Managers of. employees of the
Co-operative shall—

(a) provide such access to . records documents, boOks. accounts
and vouehers of the Co-operatwe + and

3 furnish ~such  jnformation” and Explanahons, as are, in the
.opinjon of the auditor, necessary to enable hlm/her 1o Take
‘the, examination -and report. :

(12) It shall be the duty of the auditor to ensure that nudlted aunual
finanoial statements. and. hisfher -aceompanying report are furnjshed to the
Co-operative. within forty-ﬂ\re days of - the. :Aubmission _of _annual ﬁnanclal
statements by the_board. 4 IR

(13) 'Ihe auditor’s. report to the Ca-opetrative ehall—

(a] state’ whether the audltor has, obtajned a8l the informations
and explanatlons, which, to the best of hisfher knowledge and
i .. .. balief, were necestary fof -the. purpose of hls[her audit 3

(b) state whether the Co-operaﬂve'e balance sheet 'and income and
v~ . . .expenditure account dealt with by. the report are in agreoment
with the books of accounts ;

- -(¢) indicate the bagis on . which oach asset ‘and liability was
_ valued, and make specifico mention of any -change in the
TR manner in Whick such valuation was done In the year under
HE e mmmaﬂon ‘and 1ts e&ect on’ surptusldeﬁejt s

we e (d) Indicate” the ‘amodht” of surplus earned/deﬂcit incurred from
providing services to ~potential members as distinct from
..., surplps/deficit. aocrulng bwﬂuse -of members in mormal coursa
..f) : ”-‘ '“w or bllBlnﬂBS; .‘l..' Lt EFRR Y . B .
_'(e) inducate “every dmauon in actual expanses and income from
" :the'' estimjated -~ expenses and income in the approved
budget :

R, ‘,"(_f) ‘State’ whe}her of ‘nat . any of the . dirwtors 'hiad; et any time.
A i 77" Guring. the Co—operatlvo “busidens “year’ under 2udit, become
' T sdetigible . under _this  Act to continve . jia . oﬂice .88 a
d;rect‘or;and _f'_“(_:, T L LT .
R (g) Hate’ whethér the decisions " Gn' disposal’ of su.rplns or asaése-
ment of deficit, of the general body, at its previous anpual
N " general body meeting -Wero lmplemen_ted correctly and
RS compl‘etely or mot. . . N .
Returns to by 45 (1) Wlthm thirty days of ‘‘the" holdmg the annua.l general body
fledwiththe  meeting, _every Co-operative shall . file -the followlng _Teturns mth _the
Reglatrar, Regi§uﬂ. namely =

,-\::-‘r:..- ;""- , S
oo ok (a) ¥mnual report of actwitles g f". .'(;' : ff':l' "
O (FRPTRN: H

:u“;i (5) ‘annual’ audrted ﬂnancnal statenients of accounts w:th adrtora
- report ;

tr

.4
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(c) statjstical statement indicating name of the Co-operative, core
~ services offered by the  Co-operative to its members, total
number of members as on the last day of the Co-aperative
business year, total number of employees, total liabilities
- . : expresscd as—— : :

(z) funds from mcmbers, and sm‘pluses and

(u) funds from other external sources as on the- last day of
the financial ‘year, guantum ia rupees  of services
provided— '

" (@) to members, and

(8) to potential members ; and surplus[deﬁclt at the end
of Co-operam'e busmess year and CE

(d) danual dlsposal of surplus or managemeut of‘ deficit.

(2) A!ongthh the relurns spccﬁied undér sub-sectmn (1), every
Co-op-’ratwe shall furnish the following mformatmn to © the Registrar,

l.lamely. o, Co .
(a) :he datz of: the . an.nual geneéral” bddy ‘meeting- 4t which ‘the
‘Nerirps f to 'be filed 'with © the Reglstrar were considered and
approved ; ) _ ;
(b] the totdl..numbér of members on the ‘rolls ‘of the Co-opkiative
) who were eligible to vole on the .date of such annual
B generhl body mechng ; -  t
IR i . SRS t L y NI
(c).lthu -number 01‘ el:glble mEﬂiI:'rcrs= pi"eé’enf"‘ifét: such annual
g,enerdl body meetmg 3, . _ .
-l ;-."Z(J"" P 0 A ;
(d) hst .of na.mes -of’¢ dirocwr's thelr address «and theu’ terms
of office ; POTRECLLL
PRY ';,” J¢) mame ;. aand &ddn.:as -Bf: the - audltor appomied fo; audmng the
il .f-_l:r Lt “_)CUH'Cnt year’s,i aocqunts and . tr.;

(j')"anj otﬁér “relevant’” eu;fd Spesific” 1ﬁfm‘b§ahoﬂ téqu:red by the

" Regisirar “Wwhichk Will'“enable him/her 'decide” whether the

_ ) . ;Co-operalive, has conducted , its  affairs JD .accordance with the
j'_, Lo 1-3 Cb-bppfatl\'c pr!ncl_[ftlos ang t]:us Act Lol
{33 ff thé teturhs’ and mformanon s specxﬁed undcr sub sections (1)
and(l), ars not filed with the Reglstrar within ‘thé 'time ‘dpecified under

sub-section (1),, shall  be . treated as an offence under this Act and the
Co—opiratlvc shall be penallsed in accordance w:th thc 151‘0?15101:3 of
thig -Act. - :

(4) The Registrar shall supmit an anpual report to. the GOVemmcnt by
the F1st: March ‘8f each talendar year, ‘contaiding Statistical information on the
Co-ope?atwes in the State compiléd from the’ peturns received during the previous
calendar year, ugder sub-section (1), With tegard to_ the total number of Co-
operatives in the State, their membership, employees, fundg, services and surpiusf
deficit and the repost-shall also .contain mformatlon on, fee raised under this
Act by the Registrar. = ..© . _ )

(5) A Co-operative may apply in writing to the Re.glsltl'arl secking & copy
of the Registrar’s annual report, which shali be made avallablc by the chmtmr
on reasonable fee to be fixed by. the Registrar, C .

Irquiry, C 47, (l] The Registrar after giving a "notice to the Co-operatlve conccmed
shall,on the appiication, of a Secondary Co-operative to which the Co-operatwo
concerned is affiliated, or of a creditor to whom the Co-operame is indebted,
or of not less than one-third of the directors, or of not less than one-tenth of
the members, hold ap- ingniry, or cause-an mqulry to be made into any speclﬂc
eubject or subj ects relating to any gross violation of any of the proviSions
of this Act by thc Co-operative,
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(2). The Reg'tstrar shall otder an inquiry tinder- sub-séction (1) only after
receipt of such fee, from the applicant of the applicants, as dccmed sufficient
to meot the coses of the inguiry.

{3} The inquiyy shall be complelcd w:thln a period of one ‘hundred and
twenty days from the date of ordering the inguiry. ,

(4) If the inquiry is not completed withia the t'.me specified in sub-section
(3), it shall lapse at-the end of the said period, and the Registrar shall refuad
‘to the applicants the fee collected from them, o

(5) The Registrar shall, withia a period of thirty days from the date of
the completjon of the inquiry, as specified in sub-section (3) or of thelapse
ol the mquu-y as specified in sub-section (4), commuaicate the repon of the

‘inquiry gr the reasons for the non-compl"tlon of the rnqulry,‘ as the case

ma_v be,— .

(@) to the Co—oper.uwc concemed S
{6 to the’ apphca.nt(s) and o _
{c) to. any pe:son, on payment. .of fcc :.peclﬁcd by the Reg:star. s

CHAPTERV]I o
OFFENCES - 1 n o 5

SELA

48. (1) A pefsou who makes or 2ssists in making a repoft, return, ﬁdtiée

or "other docunefit - requu‘edm thls Act to be: sent to tthe -Registrar ‘orcto any

other person” Whlf-‘.h)- - S A S : Aty
" E) contains & an. u.nirue sta‘tcmcnt 01‘ u.‘latcr;al fact . yien :

(b) omits to etate amatcrnal fact rcqulrcd 1n thc report- or necessary

to m.akc a statement 01‘ IRt B A
(_c) Gontding imisleading facls in thié 11ght of the clrctrmstanceé {n whlﬁh
it wag made;
gfié.'ll'be 'gml'ty oF an"pffc_‘.nce. ’ _' Tt ‘". L A
' Pt N rl'."f" Ny T a Veer Yppn LT

[ 'l‘hc ,Of cnder, on conwcncn through summary trial shall, in case of
anindividdal- co mitting sich offence, be lidtle to Do Piitiished with ¢ fine’ Which
may “extend fo° Evh thbusand mpées “afd h‘case’-6f a'pérson othi€r than'<ay idie
vidua! : committigs sich™ offence bé punisied with ' fins: which - may extent - to
ten thousand rupees,

TSNSV
(3) Where the person gllmyl of an’ offénice under sub-section (1) it & body
cofporate and whether or not the body jerporate has been prosecuted orcon-
victed, apy director or officer of the body corperate whbo kmowingly aids or

abets the offence shall -be held guilty of .an :offence and.liable for, .gonviction .

through Summary.. teial tp. be punlshed mnh . fine whlch may emnd io .gRe
thousand rupees ;__- . St GLn . iy ,,,- i i

(4) No person shaJl be deemed to e gunlty of an oﬁ'cnce in pursuance
of sub-section (1) or (3) where -the untrue. statement .or, omlsslon— & )

(&) was uuknown to- hlmlher : aud i

(b) in the excreise of. reasonablc dlhgence. could not have been
knogm to himfher.
"(5) Every person who—

(a) without reasonable cause, Comtravenes aptowszon of this Act for
which no penalty is otherwise proV:dcd or S

(b) fails to give any notice, send any réturn or document that is
required. for - the purposes of this Act, S

shall be deemed to be guilty of an offence and hablc,‘bn' conviction through

summary, trial, 1o be pusished with fine which may exiend to one thousand

TUPEEs, :

VAT
i e
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(6) Where 8 person is eonvicted of an offence in puravance of this -Acﬁ,

:the court may, in addition to any punishment imposed, order-the person to
- comply Wwith the provisions of this ‘Act .orthe provision of the articles of aszo-

ciation for the coniravention of Which kLefshe has been convicted,

(7) No prosecution for an offence under this Act shall commence after

six calendar years from the date on which the subject matter of the-complaint

ie detected.

"~ (8) No civil remedy for an act or omission under this Act is susPended
or affected by resson that the act or omission is an offence under this Act.

" (9) No court inferior to that of a Magistrate. of the first class - shall try

1.

(10) Any transaction -or payment, contrary to the provisions of this Act
or the articles of asocjation, deficiency to the agsets of the Co-operative,. by
breach of trust, wilful negligence, or otherwise, misapprapriation, franduleatly
or unamhorised retention of money or other 'property belonging: to the Co-
‘operative, caused by any Present or past employee, member or the dircctor
of the Co-operative, shall be treated as an offence under this Act and in addition
tG the punishment as .deemed proper, under the geperal law of the land, the
conrt may Pass order for recovery of such dues or property of the Co-operative.

(11) Any member of the Co-Operdfive or Secondary Co-operative shall
be the personm competent to institute prosecution for any offence ouder this
Act. o

:-. o 49 (i)- The-keiiiﬂﬂr .'or any oﬂi;:cr audiofised in his hehali‘ 'n:iay: \eitbet‘

before or after the institution of proceedings for an offence under this Act,

permit any person cherged with the offence, to compound tho offence on pay-

ment of such Sum,’ not exceeding ten thoysand fupees. - - -

C (2) On payﬁent of such s'ni'n a6 may be ﬂetermh—:é.d' hﬁdér-_éub-é:-ction (1,

no_ further procecdings shall be taken against the person In respect of the same
(3) Aoy order passed or proceeding recorded under sub-section (1)shall

be final and no appeal or application for revision shall llo therefrom.

.. -50, No ‘stit, prosecttion of .other legal proceedings shall le against the
Regiatrae _or say other -officar empowered to.-take .2ction ; under ths Act for
anything which 13 la good faith done of intended to be.done under this Act.,

o . CHAPTER VIO
B S Lo - . a0 DISPIH“ES ) i

n [

- e T

o

© = &, (1) Notwithstanding ‘énything contained in apy other law for the time

being /in -force,’ if any dispute touching- the: constifution, management, or busi-
ress of Co-operative azrises, such dispute shall be referred to thé¢ concemed
arbitral tribunal, if the parties therefo ate among the following, namely:—

(@) the Co-operative; its board, past board, any pdst/present officer,
any past/present employee, anydirector, office bearer, or any past
director, past office beater, or the nominee, hejr, or legal repre-

noot .. gentative. of -any deceased -employee, deceased . director, deceased
office bearer, of the Co-operstive ‘or-the Secondary-Co-operative,

or .
. oo
{6) a member, potential membef, pAst member, a pesson, claiming
through .a member or past, member. or deceajed member of the Co+
operative or the Sccondary Co-operative, or
(¢) a surety of 2 member, potential member; past membprior a deceased
~ member.

- . . .
Sowdvaa, - L PR EREE R ¥ I R A I

i "Ei;ilaMtion--‘-Fof—tﬁe purposes of this sjab-sectidn,' “a dispute Rhdlt include— - '

- b
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(Y a claim in respect of anmy sum payable to or by a Co-
operative for any debt or other amount due by or
to a mcmber, past member, th¢ nominee, Leir or legal
representative of a deceased member, whether such debt or
other amount be admitted or not; or - ’

(#) a claim by surety against the Principal debtor where the
Co-operative has  recoveled from the surety amount in
respect of any debt or other amount due to it from the
principal debtor as a result of (he default of the principal
debtor = whether such dubt or amount duc be admitted
or not; or

(i) a cliam by or apgainst a Co-operative, agaiss or by a
member, or past member or the Nominee, heir or lepal
representative of a deceased member relating 1o the delivery

_ of possession of land ‘or other immovable property resu- -
med by it. '

. {2) "if apy question ariscs whether a dispute referred to the arbitral
tribunal wnder this section” is a dispute touching the constitution, mana-
gement or business of the Co-operative, such Qquestion - shall be decided
by the arbitral tribuaal. ‘

(3), The  arbitral tribunal sball decide the dispufe in actordance
with the provisions of this Act and "the articles ol assgciation, and
such decisions shall be final. Peading final decision on the dispute,
the arbitra] tribunal may make such interlocutory orders, as it may
deem necessary ip .the ifterest of justice. .

(4) Every order or decision. made wunder this section,‘ shall be
executed by thc chief cxecutive of the Co-operative, on a certificate -
issued by the arbitral tribunal, L

(5) Notwithstanding anything contaited in sub-section (4) orin any
other law for the time being in force, and without prejudice to any other
mode of recovery which is being taken or. may be taken, an . arbitral
tribunal may, on the application made by the Co-operative for the recovery
of arrears duc to the Co-operative from any of its members, and o¢n its
furnishing 2 statement of accounts in respect of the arrcars aud after making
such inquiry as the tribunal decms fit. jssue.a Cirtificate for the tecovery
of the amount stated therein to be duc as arrears.

. {6) A certificate issued by the arbitral tribunal under sub-section (5) shall
be final and conclusive proof of the arrears stated to be duc and the
cirtificate shall be execuied by the chief executive in the manper specified
in the articles of associtaiomn.

52. The articles of association of each Co-operative shall provide for
the constitution of an arbitral tribunal consisting of an iodividual or a
group of jodividuals not excecding five, chosen by the gencral body from
among its members or others, Whose term of office shall be mot morc than
three Years: - ’

provided that where an arbitral tribunal consisis of more than
on¢ member, it may choose for reasons to be set forth in writin that
a dispute or set of disputes referred to it for setilement be decided by
.om¢ or moic of its members, and the dccision of - such member or
members shall be deemed to be.e decision of the arbitral tribunal:

Provided further that where the arbitral tribunal consists of more than
one member, the atticles of association shall provide for the general body

- to spesify the name of the person who will be the presiding officer in case

of joint arbitration. In cass of tribunal having more ‘than one member, at

lcast 50% of the number of members shall constitute quorum in case

of joint arbitration. Iu case of difference of opinion amongst members in
a joint arbitratioo, the decision of majority shall prevail and jn casc

of equality of dissenting opinions, the decision supported by the Presiding

Officer shall prevail. : . . :
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| . CHAPTER IX -
. | DISSOLUTION

53. (1) A Co-gperative. may, by a speciai tesolution, move for its own
dissolution:

Provided that a nofice of the genera! body meeting sha!l be Sent hy
registered post with an invitation to attend such meeting, to the Rtglsrrar,
to the creditors, if any, Secondary Co-operative to which the Co-operative
is affiliated, and to any Co-operative (5) with which a partnership Contract
has been entercd into.

(2) Invitees specified under the proviro of sub-section (1) shall have the
nght to make a r»pre;emauon 1o the general body, if they so wWish, ‘on
the issue of thé proposed dissolution.

(3) Within fifteen days of such move for dissOlution, the Co-operative
shall send to the Registrar a copy by registered post of the move to
dissolve the Co-operative,

(4 The move approved in pursuance of subwsection (1) is reqmrcd to
set out— .

(a) the assets and liabilities of the Co-operative;
(b)- the up-to-date audits repart; -

(<) the claims of creditors; . ' ' ' T
(d) the number of members-

(¢) the nature and extent of members interest in the Co-opera:
tive; and

(/) the mame and address of the liquidator appointed by the
Co-opcratwe

{5) Wheu the Registrar receives the special resolution passed m pursuas
snce of sub-section (1)--

(i) where the Co-operative has no assets and liabilities,
hefshe may ‘dissolve the Co-operative, strike off its name
from the register of Co-operatives and issue accrhﬁcate
of dlsSOIutmn and

(f)) where the Co-operative has assets or liabilities, the
ligmidator shall, within thirty days from the date of
passing of spccial resolutipn, cause at the eXpense of
the Co-operative a notlce of the specigl resglution to  be
pblished ooce in the gaZette and. once 2 week for iwo
consecutive weeks in a newspaper published or distribu.
ted in the disitict where the registered olice of the
Co-operative is loCated. '

(6) In thc case of dissolution, under sub-section (5) dbove, the Registrat
may require, till the certificate of dissolution is issued by him/fher, from the

liquidator appointed by the Co-Operative or any other person who is requlred
to furpish information, a periodical return showing—

_(a) the. progress pf digsolition;
(») the dis;;ibution of any undistributed surplus or resérve;. ‘and

(c) any other relevant infc;rniation that hélshe may require.
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Didesors 54, On hisfher eppoistmebt, o Fiquidators
liquidator? $4. Oa hisrher 2ppointmehs, ﬁl linuldator

(a) immediately give notice of hisfher appointment to the Registrar, the
Seeondaty Co-operétivd, if any, or to the member Co-opeativis, 25 the
case nay be, and to each clajmant and ¢reditor of the Co-dperatlve;.

(b) 1ake reasonable steps to give notice of the liguidation where the Co-
opcrative carricd on  business as  refeirdd undéf  sub-sectfolt (9)
of sectioh 53; . '

(c) place in the nmotice dedtioned in _clatises (a) and (h} a provision
requiring any person— .

(f) indebted to the Co-operativé; to rehdel an atdount and pay to the
liquidator at the time and place specified any amount owing;

(ii) possessing property of the Co-operitive, to delivéry it to the
- liquidator at the time apd place specified ; and

(fif) having & clajim against  the Co-operative, whether liguidated,
unliquidated, future or contingent, to pregent particulars of the
cleim in writing to the liquidator not later than sixty deys after th®
first publication of the notice ; :

{d) ke Into custady sand control the property of the Go-bperative 3
(&) opem and mMhintain a teiist dckoudt for the moneys of the Coapsiativa

(/) keep accounts of the moneys of the Co-operative received and paid out'by
him/her ; .

(g) maintain seperate liste of the members, creditors and other persons
having claims against the Co-opetativé ;

() where Atany time ‘he/she determines that the Co-operative is unable to
" .pay or adégbately provide for the dischargé of its obligations, satk the
suggestion fromi tHe pedérdl body as to theé undischarged liavilities ; aad

(i) déliver to' the Registrar/Gdnéiil Body, periodically a¥ the Régistrarf
Generdl ‘Body may réquire, finadels]l dtatetedls of the Co-operative in
shy forin which the Iquiddtor contiders propér or thiat thé Registrarf
General Body ihdy requife. ' .

Powtt of &4 [ S
liquidator. 58, (1) The Hquidetor mYy-—

{a)engage lawyers, acgountanls, engineers, appraisers and other professional

() institute, defend or take ‘part i any civil, cfiminal or adminjstrative
proceeding in the natté #nd on behalf of the Cd-Operative ;

(¢)carry on the business of the Co-operatlve a8 teétuited for dn ordefly -
liquidarion ;

'(d)seil by publjc auction 4oy property 6f the Co-operative ; . C

() do all acts and execute any documcets in the pame and on hehalf
of the Co-operative ; ) C .

(f) baIrow mon€y on the’security of the groperty of the Co-o'péfdtive;
(g) settle or compromisc any blajms by or Hgainst the €b-gpetafive ; ‘and

() do all  other things that Iefshe considers necessary for the liquida-
i " - tioht of fhe Cosgpetative dfid distribution of its Bropetty. - 3

- (2) Wherea liquidator has reasons to believe that any person has in his/her
pOgdsession or undef hisfher dontrol, ot has concealed; withneld or misdpptopriated
apy propetty of the “Co-operative,- héfshd fmay apply fo the G_diirr. for. an

order requiring that person to restore thesaid pYopity.
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(3) No liquidator shall purchase, directly or indirectly, any part of the
stock-in-trade, debts orassets of the Co-operative.

56, (1) A liquidator skall paythe costs of liquidation out of the property
of the Co-operative end shati pay or make adequate provision for all claime
against the Co-operative.

(2) Aftey paying. or making adequate Drovision for all claims against the
Co-operative, the liquidator shall apply to the Registrar for approval of his/her
firal accounts and for permission to distribute in money or in kind the remaining
property of the Co-operative in accordance with the arlicles of association.

(3) Where the Registrar approves the final accounts rendered by a- liquidator
in pursuance of sub-section (2), he/she shall—

(@)-issue directions with respect to the custody or disposal of the documents
and records of the Co-operative ; and

. (b) discharge the liquidator.

(4) Where the Repistrar discharges a liquidator in pursuance of sub-Scction
(3), he/she shall dissolve the Ca-operative, issue a certificate of dissolution and
strike off its name from the register of Co-operatives.

{(5) The Co-operative ceases to emist on the date shown in the certificate

of dissolution, whick shajl not be later than two ycars after the appointment
of the liquidator. :

CHAPTER X
MISCELLANEQUS

57. (1) The Government Iay,-by notification inthe official gazeite, exempt
of remit in “tespect of any Co-operative or class of Co-operatives—

(a) the stamp duty chargeable . under any taw for the time beingin foree

in respect of any class of instruments executed by or oo behalf ofa’

Co-operative or by an officer or member thereof and relating to the
business of such Co-operative or in respect of any award or order made
under this Act, in cases where, but for such remiesi:n the Co-opera-
tive (s), its officer or member a3 the case may be, would be liable
io pay such stamp duty ; or .

(6) any fee payable under anylaw for the time being in force reiating. to
the registration of documents or court fees :

. Provided that nothing in clavss (8} shall apply in respect of bills of exchange,

cheques, promissory notes, bills of lending, letters of credit, policy of insurance,
transfer of shares, debentures, Proxies and receipts. -

(2) The Government may, by notification, <xempt ahy class of Co-operatives
from taxes on— e . .

(a) agricultural income ;

(b) sale orpurchase of goods ; or
(c) professijons, trades, calling and employment.

"58. Nothing in clauses (b)and (¢) of sub-section (1) of section 17 of the

Registration Act, 1908, shall apply to—

(a) any instrument relating to shares in a Co-oparative notwiihstanding
that the assets of the Co-operative consists in Whole or in part of
immovable property ; or : : . ' o :

16 0f 1908
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(b)any debentures issued by any such Co-operative and not creating,
declaring, assigning, limiting or extinguishing, any right, tltle or interest
to or in immovable property, except so far as it entitles the holder
to the security afforded by a registered instrument Whereby the
Co-operative has mortgaged, conveyed or otherwise transferred the
whole or a part of its immovable property or any interest therein
to trusice upon trust for the benefit of the holders of such debentures ;
or

(c) any endoresement upon or traosfer of any debenture issued by any such
Co-operatl?es

Power 1o - 59, (1) If any dlﬁiculty arises in giving effect to the prmusions of this Act,

reilove - the Government may, by order published in the Gazette, make such provisions

difficujties. not inconsistent with the Provisions of this Act, as maY appear to be necessary
for removing the difficulty 3

Provided that no such order shall be made after the expiry of a period of
two years from the date of commencement of this Act.

) Every order made under this - section shall, ag soon asit is made shall
be lsid before the State Leglslatu:e for a, period of fourteen days which may
“be comprised in one or more sessions.

Prohibjtion 60. A Co-operative reglstered under this Act shall not be entitled to recoin
10 receivo any share capital, goarantee or loar from the GoVerament,

alare capiial,
loam, cta.
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SCHEDULE A
[section 3 (1) & scction 6 (3)]

Subject matter for specific consideration when framing arficles of
association of a Co-operafive

1. Identity of the Co-operative
(g@) the name of {he Co-operative §.
(b) the village/town/city where tho Registered Office of the Co-opergtive is to be located ;

(c) the custody and use of the . common seal.

2. Aim and services

{a) the aim of the Cosoperative explicltly stated as a common central need of
members which the Co-operative alms at fulfilling ; . d the

) key sc:rvice and support services to members to fulfil the écmmon cenftal need
stated in the aimj

(¢) the conditions under which services may be prfovided to non-members.

33 Membership
() form for applying for membership ;

() form for declaring assets by member upon which effears dre (o the Cosoperative
' shall be a first charge ;

(c) - eligibility, ineligibility for obtaining membership ; )
(d) eligibility, ineligibility for continuing membership ;

(¢) procedure for obteining membership ;

(f) procedure folr withdrawing memberskip ;

(2) procedure for termination of membership ;

{4) circumstances under which membership ceases ;

(i) procedure for cessation of membership.

4; Rights and obligations of members

(a) tho rights of members ;

(») manner of fixation of minimum performance ' expected annually of each member
vis-a-vis use of services, flpancial commitment, participation In meetings, and
adherence to articles of association, in order to be ecligible to eXercise the rights
of membership ivcluding the right to vote; .

(¢) the conseQuerces of performing below the minimum level fixed ;

(d) the consequences of default in payment of any Sum due to a member.
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5; General body

’ . T’r

(a) the role of the general body, and of the representative genefal body, if apy, and
sabjects which must be dealt with by the general body, and by the representative
general body, if-eny ;

(b) the Imsctlnner and frequency of convening genera] body meetings, and quortm
requojred ; ' :

(c) the quorum necessary for adjourned meetings ;

(@) the minutes of proceedings of gemeral meetings ;

(¢) -manner of sending the motjces and resolutions ;

(f) the persons to take responsibility for, and the manner of convening an extraordinary

general body meeting, and the period within which such meeting ought to be
convened, for the Purpose of appointing ap od hoc board. .

Board of directors _
(@) the size and composition of the board of directors ;

(5) eligibility, ineligibility for becoming director ;

() eligibility, ineligibility for retaining diretorship ;

(d) the procedure for election and removal of directors ;
te) " the tc}ms‘ Af office of i:]ie directors ; ‘

(/) the frequency of board meetings ;

fg) the manner of con;.rening board meetings, and qubium;
(h) the functions, responsibilities and powers of the board ; ,
-(i) the minutes of proceediogs of hoard meetings

(j) the functions, respﬁnsibilities and powers of the directors.

President and other office-bearers

(&) thé clection and renﬁoval of p;esidelntllandr other oﬂicc-i:eaférs; if any} .

() ttl}e functions, responsibilities and fsoweré of tﬁe_ presidept \ and other offce-bear<rs,
if any. - : G .

Chief execufive and staff

(@) the person to sue or be sued on behalf of the Co-operative 3

() the manner of appointment and removal of chief exzecutive 3

{c) the functions, responsibilities and powers of the chief executive.
Finances _ _

(a) the Co-operative business year which the Co-operative wiskes to adopt;
() the manner of appointment of auditors and iheir role ;

(c) the manner of appointment of internal auditors and their role s

(d) the nature and amount of equity capitz], if any, of the Co-operative;
(&) ' the maximum éapital which a single member can hold § -ﬂ

(/) the types and extent of funds to be raised ;
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'(g) _thc purposes for which the funds raised by the Co-operative may be applied ;

(#) the equity-debt ratio Lhat the Co-operatwe wishes to maintain at all times, and
the maximum external debt that Co-operative wighes to permit itself at aay
point of time ; .

(i) proccdure for transfer of shares or interest by a member ;

(i) procedure for redemptlon of sharcs by the Co-operative ;

(k) procedure for transfer or payment of interesi om death of memher

(1) the nature and extent or the hab:hty of the mebers fnr the debts contracted by
the Co-operative ;

L3

(m) the nature and cxtent of the liability of the directors for the debis contractcd
by the Co-pperative j

(%) the manner of disposal of funds if under llquidation j

(0) the manner of recovery of dues from members.

10, Secondary Co-operatives
(a) the nghts,' if any, which the Co-opetatlve wishes to confer on any Seconda.ry
Co-operative of which -it 'is a member, and the clrcumstances under which -thess
rights may be exarclsed by such Secandary Co—opera.uvc s
(b) the procedure for appointing and changxng dclegates fo Secondary Go-opcrativa.
11. Arbitral Tnbrmal ’

{(a) the manner of constitution and fu.nctlonlng Of Arbltral Tnbunal for settlement
of dlsputes 3 -

(&) eligibility, ineligibility for being ‘chosen .as éfbiuatqr.; S :
(c) eligibility, ineligibility for being contlaued as arbitrator.

12, Other watters -
() the laoguage in which the mterna.l aﬂ‘a.:ra of the Ca—opemtwe are 10 be conducted;
(b) any prov:slons of tramgitory nature;
(¢) the manaer of dissalution of the Co-operative ;

(d) the manner of amending articles of association.
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SCHEDULE B

[ section 3 (2) ]

Memorandom of Association for Co-operatives to be newly
Repistered

( form in which to be Submitted )

1. We, the following persons,—

sl Full Name Full postal address Occupatigns if the
No. in capital letters in capital letters promoter(s)
: are individuals

* desire to form. ourselves.into a Co-operative.

(Please ha.ve as many Tows above, 2§ there are promoters) _

2. For the purposes of registration, Shn/Shnmatx ........................ 'at serjal onumber
............. above shall be our rcpreseutatwe aud all commumca.tlon maybe addressed
to him/her, at hisfher address. O

The ‘name of our Co-operatwe snall be .....-. wemann m et mmiaanres I

---------- - FE e by R PR AR T

{Please provide name of village/tc»wn/city in the blank space prO\.(idcd)

The object of our Co-operative Shall Be.. e .t ieue o onececuenmmes  commuasess were
(Please state here oaly that nced common to all members, which the Co- -operative hopes
to fulfil, and for which it is being established -e.g, increase in returos on dairying/
sericulture/paddy farming, etc. or access to quality -consumer goods/housing/produstion
inputs at reasonable prices; or accessto savings and credit/insurance, etc. Please do not
provide here the list of services through- which this ohject will be fulfilled.)

We hereby declare that we are committed to the, principles of co-operation as provided under
Schedule D.

We have enclosed,—

(@) the original and one true copy of the articles of association of the proposed Co-
operative as adopted by us, the promoters;

() atrue copy of the resolution passed by us, at a meetlng, adopting the articles of
assaciation. :




8. Sigped by us, on the [ of.
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e 1) J R | S
(Please fill above date, moath, year and place, in that order, and then fill the following,)

SL
No.

Full Name ’ Signature

{prrceded by name and designation of .

representative, where the promoters are
Ce-operatives)

1.

. 2.7 For thé purposes cf registration, all communication may be addressed to

Fat......oocnmennn vaseeeaes

SCHEDULE. C
[ section 3 2) & sectionmyq (2) ]

Memorandum of Association for Co-operatives to be converqed l":bm the
Co-operative societies under the Orissa
Co-operative Socleties Act, 1962

(form in which to be submitted)

We, the directers of the board of the.......... . e Tt aeeaiiarreananan. .

v state hereby, that the gemeral body of our Co-operative society desires that onr Co-
}- operative society now be registered as a Co-operative under the Orissa Self-Help Co-
_ operatives  Act.

(Please fill the current complete uame of the Co-operative society.)

(Please fil! the first blank with the name and devigaation of the contact person in the
Co-operative saciety, and the second blank with the full pastal address of the Co-oparative
society.) o , S '

The name of our Co-operative Socicty, registored under to the Orissa Co-operative Societies
Act, 1962, on converSion shall remain the same/becOmB.a s s v e rrennr..n faem e
(Based on whether or not the name will undergo change, please cross out whatever is_
inapplicable above.)

The Registered Office of our Co-operative. Society Is situated at .............. - e
and shall remain the same/changeto..... . escmrauss Crbaaianinaans

Ty

- (Pleast provide name of villageftown/city in the blank space provided, and eross out that

which is pot applicable.)

The obiject of our Cg-operative Society is .o .en-usa. e tarerena ........ , and on
conversion 5hall be the same/change to .....ccveuna..n Vienen

(Please state ip the first blank only thet need common to _all members, for which the
Co-operative Society was established, and ‘in the second blank, please fill change, if any,
in this object, upon conversion. Please do not provide here the list of services through
which this object will be fulflled.) ] ‘

We have enclo?ed—*

(@) =atrue copy of the resolution passed by our geaeral body expressing commitmentto
the Co-operative principles of as provided for in Schedule D of the Orissa Self-Help
Co-operatives Act;

(b) the original and one true copy of the articles of asSociation of the proposed Ce-
operative as adopted by ohr general body ;
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a truc copy of the resolution passed by the general body, adopting the articles of
assocCiation;

a true copy of the declaration of the general body stating that our Co-operative Society

"~ ig mot inreceipt of any share capital, loan, guarantee or any ather dues from the

Goveroment Or any other external Source, aud does not iatend everto ra:se share
capital from the Governpment or any source other than members ;

a true copy of the latest annual revort and audited statement of aceounts ;

a true copy of the resolution of the genmeral body aloag with particulars regarding the
wiping off of accumulated losses from wvarious reserves andf/or by debiting to the
accouats of members as decided at the meeting, (or) 2 true copy of the resolution
of the general body stating that our Co-)perative Society does not have losses. accumi-
lated or current, :

7. Particylars about the general body meeting at which the decision to convert was taken

Dais of "No. of moembers -as No. of mcm:bér's No. of members
general body og date of general- present at general who voted for
meeting body meeting body meeting the conversion
i1
8. Signed BY US, OD the wuvevevor veennns U AT | I at ......... ..

(Please fill date, month, year and place, in that ordér)- *

" ©° Pull Name

- Offtce-bedrer/

: Signature
Member of Board o

of the Director

(Please mote that there should be as many rows as there are directors.
Is not 8 member of the board, them, he/she, too,

If the chief executive
should sign.}
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; - . SCHEDULE D
[sections 2 (12), 3 (3) (d} and 4 (3) (d)]
Slatement of Co-operative Identitv

1. Deﬁmtmn A Co-operative is an autonomous association of persons united voluntarily to meet
their common economic, social and cultural needs and aspitations through a jointly owned
and democratically controlled enterprise.

2. Valges: Co-operatives are based’ on the values of self-help, self-responsibiflty, democracy, .
equality, equity and solldarity. In the tradjtion of their founders, Co-operative members beljeve
in th2 ethical values of honasty. openness, social responsibjlities and caring for athers.

3 Prlnclples The Co-operatwe principles. are gmdelmes by which Co-operatives put their values
" into practice.

1st Priuciple: Voluatary and Open Membership

Co-aperatwes are veluniary orgamsahons open to all persons able to use their services and
willlng to accept the l‘esponSIbllltIcS of membership, without gender. social, racial, ' political of
:ehglous dlscr:mmatlon

2nd Principle: Democratic Member Control

Co-operatwes are democratic organxsanons controlled by their members, who actwely paructpate
in setting their policies and making decisions. Men and women serving a8 elected representa-
tives are accountable to membership. In Primary Co-operatives members have equal voting rights
{one member, one vote), and Cc-operatives Bt other levels are also organised in a democratic
manner,

3nd Principle: Member Ecenomijc Pagticipation

Members contribute to, and democratically control the capital of their Co-operative, At
least part of that capitzl is usually the. cgmmon property of the Co-operative. Members usually
receive limited compensation, if any, on capifal subscribed tg as a ‘condition of membcrshxp
Members allocate sprpluses for any of the following purposes; developing theit Co-operative,
possibly by’ setting up reserves part of which at least would be indivisible; benefiting members
In proportion to their transactions Wwith the Co-operative and suppo;tmg other actmtles approved
by the membership.

4¢h Principle : Autonomy and Independence

Co-operatives are aulonomous, self-help organisations conircllec by 1heir members, If they
enter into agreements with other organisations, ibcluding Governments or raisec capital from
external sources, they do so on terms that ensure democratic control by their meémbers and
maintain their Co-operative autonomy. :

5th Principle; Education, Training ard Information
Co-operatives provide education and trainitg for their ﬁlembers elected representatives,
managers and employees so they cap Contribute effectively to the development of their Co-

operatives. They inform the general pubhc-—-partlcularly young people and opinion leaders, about
the pature and penefits of co-operation.

6th Principle: Co-operation ameng Co-operatives

Co-operatives serve their membters most effectively and strengthen the Co-Operatlve movement
by working through local, natjonal, reglonal and mternatxunal structures.

7th Principle: Cancern for Community

Co-operatives work for the sustamable dcvelopment of their cOmmumnes through policies
approved by their members.
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